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" Mir. Speaker : Hon'ble Members, now Quastion Hour,

Construction of Bus Stand at Satnali

*534. Rao Bahadur Singh : Will the Transport Minister be pleased
to state whether it is a fact that Bus Stand for Satnali was sanctioned four
years ago | if so, the time by which the construction work will start therean

and the time within which aforesaid Bus Stand is likely to be completed ?
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Repair of Road

*543. Shri Bishan Lal Saini : Wili the PWD (B&R) Minister be
pleased to state whether there is any proposal under consideration of the
Government to repair the damaged road from Uncha Chandana
{(Yamunanagar) to Radaur via Kheri Lakha Singh?

PWD (B&R) Minister (Sh. Randeep Singh Surjewala) : Yes, Sir.
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[Shri Randeep Singh Surjewala]
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Mr. Speaker : Mr. Nayar, this is a separate question which you
are asking. '

#mmwawm.mmmm%ﬁaw
IR T & {4 s e off B T & oTE S A redT § | I T
Wwwmﬂﬁﬁﬁﬁﬁwﬁm@%ﬂm%ﬁmﬁ% | 5B
o fmior & an A BT ¥ | 59 59 4 7 W HREe g gieene o s
T |

oy Orefis ool : areme ey, 1 ot ardeet ¥ e & W %
S ) Ty 36 For o g e g e | s s o A gy ) e @ S
T fer o vt 4 frevrerrer S & s o ot e & R ¥ oIk wRR TR
arrer R o1 B 31.12.2010 % T4 TS PRI IR AR FT B0 B
T | R Tt A S T B o TR ) g ¥ 1 o e AR <
ﬁmmﬁ%wmﬁaﬁﬁmwmﬂmﬁsmaﬁﬁmﬁaﬁ%ﬁ
A B FaT W R 75w ge oy a9 & o |

£t zordi R YROETER : Yfeme TENET, SRR I g I ¥ TR 9
e & F ot Siefe Tewe ot R afder 3§ A ar # e get o 1§
mﬁwmﬁmmﬁ%ﬁww%mmﬁmﬁﬁnﬁ%mﬂ
mmwmﬁmlmwwm&wwmﬁmwﬁ;



TRiftsT 7o o S (3)

wﬁmmﬁam%mmmmmmgﬁmw%m
mmﬁ%w&a%!m%ﬁﬁwﬁwﬁam@ﬂﬁwﬁsﬁﬁm%ﬁw
R e iy | @t €t Rl ol 3 et A wg A 9eR o sk o 8w
FarT e ey f & | 5 e o @ SaE e g e g e @ i
31.12.2011 9% Qo1 oe & |

ﬂwm:mw.ﬁmwﬁﬁaﬁﬁﬁéwmg
f&mmoﬁwﬁﬁ&ﬁm%aﬁmmmﬁﬁwﬁﬁﬁmﬁﬂmaﬁweﬁ
S eI oy g €. ¥ R o R 5w Sy Ry e S | ST |- S el
WW@W%WWWEW@WWW%WW’TW% 1
s ATHRT A Y T wrs ol w9, T P Y § R 9, wafy
I8 JUE TS AT ﬁﬁﬂﬁﬁﬁwmiﬁﬁemo%aﬁﬁmaﬂvﬁm
aﬁmmaﬁéﬂﬁ.wﬁ.aﬁmaﬂﬂ%ﬁmmaﬁﬁ&ww
e SN |

Shri Randeep Singh Suriewala : Speaker Sir, this is a separate
guestion.
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Mr. Speaker : Mr. Bansal, this is a separate question,

Regularization of Colonies

*445. Shri Jagdish Nayar : Wili the Urban Local Bodies Minister
be pleased to state —

(@) whether there is any proposal under consideration of the
Government to regularize Shyam Colony, Gaudota Road Fatak
Colony, Ward No_ 4 Adarsh Colony and Kunda Colony of Hodal
city of Hodal constituency; and

(b}  if 30, the time by which the above said celonies are fikely to
regularize?
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Construction of Bus-Stands

*480. Shri Mamu Ram : Will the Transport Minister be pleased to
state — .

(8) whether there is any proposal under gonsideration of the
Government to construct the Bus-Stands in Nilokheri and
Trawri; and

()  if so, the time by which the abovesaid Bus-Stands are likely
to be constructed ? ‘
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Mr. Speaker : Majra ji, § think it is a separate question.
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Mr. Sbeaker: Majra ji, give in writing in this regard, the Hon'ble
Minister will take care of it.
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Amount of Compensation

*583. Shri Krishan Pal Gurjar : Will the Revenue and Disaster
Management Minister be pleased to state the amount of compensation fixed
by the Government in various Districts for acquiring the land together with
the criteria thereof 7
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the Government. The amount of compensation has been distributed
by considering the floor rates in five zones but not districtwise. In five
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ST o1 S g # § e o) waTn " 1 Minimum Floor Rate in Gurgaon
for acquiring the land that was Rs.15 lac per acre. {Interruption) The
Minimum Floor Rate in the NCR region and e =Y 7vairg 2 S
&, S WY 12,50 T T T Uy ofv gl wviEl IR 8 WRE B0 Hie ¢y &
forerra & e R ST U1 1 AT AR S 3 AR A g e gg ot A S
wER Yo Rardr R, o o e AT 2w F e @ <@ § | oW e
i e mr e R e e Re @ § | (Interruption) The floor rate
on 7.8.2010 of land situated in Gurgaon Municipal Corporation i.e.
Rs. 40 lac per acre and the land siluated in the limit of Faridabad
Municipal Corporation, Panchkula Municipal Corporation, Gurgaon,
Manaser Urban Complex, Municipal Corporation Sohna & Sonipat was
Rs. 30 lac per agre. One more good information that 1 am going to
give because you have put a question, The area which was outside
the Municipal Corporation of Faridabad firstly, it was coming under
Rs. 20 lac per acre buf our worthy Chief Minister has considered it and
now it has come under Rs. 30 lac per acre.

Mr. Speaker: He wants to ask a supplementary. {Interruption}
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Mr. Speaker: Ask a specific question.
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Mr. Speaker : You are asking a starred question. S0, you can
ask a supplementary but can't make a speech.
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Mr. Speaker : That is a separate question.
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Mr. Speaker : No, this is a separate question.
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Shri Satpal Sangwan : Speaker Sir, when | am replying to question
of Shri Gurjar then why he is interrupting between it. | am replying his
guestion. (Interruption)
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Minister.
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Mr. Speaker : | think they know each other well. Gurjar fi, | am
happy with your guestion and also happy with the answer of the
Hon'ble Minister, Now, next question please. {interruption) Mr. Guriar,
when he is answering your question you got up and started talking.-
This is not fair. | will allow him to complete his answer but you would
not alfow him to complete his answer,

A gy a1 T © wWfia W, g ar RS o g wre & AT 9w
RS wivEm & vl s Rend @iy |
Mr. Speaker : Mr. Gutjar, wheﬁ the Minister is answering your

question you got up and started speaking, Now, Mr. Pardeep Chaudhary
please put your question, '
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Upgradation of School
*557. Shri Pardeep Chaudhary : Will the Education Minister be
pleased to state whether there is any proposal under conhsideration of the
Government to upgrade the Middle Schooi of Viliage Dhaman of Morni Block

being a hilly area ; if so, the time by which the aforesaid school is likely
to be upgraded ?

Education Minister (Smt. Geeta Bhukkal Matanhail) : No, Sir.
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- Mr. Speaker : Mr. Majra, | could have allowed him a number
11.00 | of gunplementaries. But you have seen that when the
Hon'ble Minister was answering, he started interrupting the Minister.
s it fair? (interruption) You have been in this House more than anybody
else. But you started surfing. Tell me is it fair?
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Mr. Speaker : | could have aliowed ten supplementaries. But
when the Minister was answering, he started talking, which is not fair.
Now, Mr. Pardeep Chaudhary may ask the supplernentary.
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Mr., Speakef: Itis a separate question. You are asking about the
College and the main question was with regard to the schoola.
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Geeta Jayanti Utsav as National Festival

+511. Shri Ashok Kumar Arora : Will the Chief Minister be pleased
to state the efforts being made to declare Kurukshetra Festival (Geeta
Jayanti Utsav) as a National Festival?
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Mr. Speaker : You please write fo Government of India that it
should be a national festival.

Shri Gopal Kanda : Yes, Sir.
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Mr. Speaker : | share with your concern. & fsarg feeman % s wR
W U XA T | e O Feeayet W & o e st e e
g fog 7= off vea ) vy 9% § P 9% Ui wvoR o 5w aR ¥ B
because National Festival is declared by the Government of India.
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Mr. Speaker : He has already said, about it. €1 @a1 & 5 sy
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Proper Working of Sewerage System in Jind

*575. Shri Hari Chand Middha : Will the Public Health Engineering
Minister be pleased to state whether the sewerage system of Jind city is
not working properly ; if so, the steps being taken by the Govt. to resclve
the aforesaid problem ?
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Excise & Taxation Minister (Smt. Kiran Chaudhary) : No, Sir.
The sewerage system of Jind is working very well except in some
certain areas which is near Jain Nagar because it is a very low lying
area and that is why sometimes, you know, there is a bad fiow and
because of the bad flow the sewerage gets blocked. But we are in &
process of augmentation and there is going to be bigger diametre
pipes are put in and at the end of the next month it will be completed.
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St Kiran Chaudhary : Mr. Speaker Sir, | have already assured
the Hon'ble Member, | told him that by the end of the next month that
means 30" April, 2011, this particular area which is Jain Chowk is gone
to be completed because we are lying a 30" diameter pipe near Jain
Sehoot situated near Vishwakarma Colony, which has sufficient depth
and after the compietion of this work the whole problem is going 10 be
over. The problem, Mr. Speaker Sir, | would also like to put on record,
ia that there are Jot of encroachments in Jind and there are people,
who have laid down marble stones on the mainhole and they do not
aliow the mainholes 1o be opened to clean them. So, we have taken
up this issue with the administration 0 that the administration can also
find those people and put penaities on them so that this short up thing
is not to be done. Apart from that, now, he has asked a question
regarding expenditure incurred on augmentation of sewerage. 30, as
far as our Government is concerned, | would like to give these figures
about the comparison between the expenditure that have been incurred
in the augmentation of sewerage and water supply from July 1999 to
February 2005. As far as urban water supply is concerned, it was
Fs54.56 lac and till March 2005 $120.76 Jac have been incutred. As far
as urban sewerage disposal is concerned, from July 1999 to February
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2005, J283.9 lacs expenditure was incurred. ' Now till March 2005,
¥2688.25 lacs have already been spent on it. So, the Government is
already in the process of formulating it. STPs are being put in and all
other measures are being taken up in this regard, Sir, if you permit
me, | can tell the entire things to the Hon'ble Member.
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Smt. Kiran Chaudhary : Mr, Speaker Sir, | would like to tell the
Hon'ble Member here that sewerage of various sizes of zone 'A' has
already been laid down in old city like Jind and against an estimate of
I3608.10 lacs, 15 MLD main pumping station and sewerage treatment
plant have already been started functioning. About laying of the SEWErage
in the rernaining part of the city, because 80% of the cities were cavered
by the sewerage, is in progress and is near to compietion, At present
135 Kilometres of sewer line of various sizes already exist in the town.
There is a move for acquisition of land for another 5 MLD sewerage
treatment plant. For Zone 'B' which is a Patiala Chowk area, is under
process and the award has already been announced. It is awaited the
work of construction of sewerage treatment plant and it shall be taken
in hand in the next financial year. We are already trying to do whatever
we can do as far as the area of Jain Chowk is concerned. For which a _
specific question was asked, that is going to be completed by the end
of next month. But this is all will be taking in the next financial year.
And another 1.6 MLD sewerage treatment plant for Zone 'C', will be
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[Smt. Kiran Chaudhary) ‘

constructed after proper development of the area. | would also like to
add that from time 10 time cleaning is also being done on a regular
basis and it is being cléaned regularly and manually by hydraulic
sewerage cleaning machines. Recently, during the month of December
2010, one Kilometre long sewer line has already. Dean cleaned by the
bucket sewer cleaning machine system.

ST e HRe ;ST e, § aneds W 9 R S & que e
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Mr. Speaker : Mr. Kamboj, this was a specific question on Jind.
if you want to ask something else, you ¢can send a separate guestion.
This spacific question has been asked about a particular Mohatia. 1
think you send a separate question for this. Thank you.
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Smt. Kiran Chaudhary : Mr. Speaker Sii'. | have understood what
she is saying. | reatize that there is a paucity of machings. '

Mr. Speaker : She wants to know the name of the machins.

Smt. Kiran Chaudhary : Bucket supersonic cleaning machine and
lot of other technology whatever it is coming in, we will definitely try 10
adopt it so that at least the problem may be taken care of,

Mumber of Stadiums

*441. Shri Abhey Singh Chautala ; Will the Minister of State for
Sports & Youth Affairs be pleased to state . -

(a) the number of stadiums consiructed during the period from
01/04/2005 to till date ;

(b)  the number of Coaches, discipline-wise posted in each stadiom ;
and :
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whether there is any proposal under consideration of the
Government to recruit or post Coaches in the stadiums where
Coaches have not been posted during the current financial year
2010-11 or 2011127
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Mr. Speaker: After 2005, Mr. Chautala.
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Mr. Speaker : Mr. Chautala, do you want to know when the
coaches were appointed?
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These are two specific questions which he had asked for. The answer
that the Minister has placed on the Table of the House is very specific.
Annexure 'A' gives a detailed list of each stadium that has been
canstructed in each district alongwith the name of place where the
stacium is situated and number of coaches who are posted in each
stadium. Sir, the Minister has stated in his reply to part 'C' that there is
a proposal under consideration of the Govemment to recruit 168 Ground
Managers and Ground Men on contract basis. Process for recruitment
is going on. | think the answer is very precise and details have been
specified.
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Mr. Speaker : Mr. Batra ask the cjuestion. (interruption)
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Construction of ROB
*573. Shri Narender Sangwan : Will the PWD (B&R) Minister be
pleased to state -

{a) whether there is any proposal under consideration of the
Gavernment to construct ROB af the railway crossing on Dethi-
Ambala line on Rakhsina to Gharaunda road; and

) ¥ so, the time by which the construction of the ROB is fikely
‘ to be started and completed ?

PWD (B&R) Minister (Shri Randeep Singh Surjewala) :
(@ No, Sir.
(b) Question does not arise.
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Mr. Speaker: Hon'ble Members, now the Question Hour is over.
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Construction of Sub-way at Barara

*522. Shri Rajbir Singh : Will the PWD (B&R) Minister be pleased
to state whether there is any proposal under consideration of the Government
to construct a sub-way under Railway Line neat Railway Station connacting
main bazar of Barara City ; if so, the details thereof ?
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Upgradation of CHC
*£30. Shti Rameshwar Dayal : Will the Health Minister be pleased
to state whether there is any proposal under consideration of the Government
to upgrade the Community Health Centre, Bawal from 25 beds to 100 beds; .
it so, the time likely to be taken to upgrade the aforesaid CHC 7

ey A o e fE) ¢ E AT W

Construction of Damaged Roads in Indri Constituency

*504. Shri Ashok Kashyap : Will the PWD (B&R} Minister be
pleased to state whether there is any proposal under consideration of the
Government to re-construct/repair the following damaged roads in Indri
constituency :

() Indri to Garhi Birbal,

(i)  indrito Byana ;

(i)} indri to Bara Gaon via Rindal-laudora;

(v) Butan Kheri to Garhi Jatan via Panjokhash ; and
)  Khanpurto Dhanaura Jagir via Jainpur ?
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Cormpensation to Farmers

*840. Master Dharam Pal Obra ; Wili the Revenue & Disaster
Management Minister be pleased to state —

{a) whetheritis afactthat Rabi crops could not be sown in villages
namely Dhanana, Jatai, Talu etc. of Bawani Khera Sub-Division
and twenty five other villages including imlota, Bigova, Bhagvi,
Samaspur, Birhi Kalan etc. of Sub-Division Charkhi Dadri in
Bhiwani due to accumulation of rain water in the fields ;

(o) whetheritisalsoa fact that o compensation has been given
{o the farmers for the damage of their crops after the year 2008,
and

() i so, the time by which the water is likely to be drained from
the fields of the abovesaid villages and financial assistance
would be given to the affected farmers.
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Canal Water for Drinking Water Supply

*513, Shri Anand Kaushik : Will the Minister of State for Urban
Local Bodies be pleased to state whether there is any proposal under
consideration of the Government to supply canal water for drinking purpose
in Faridabad city; if 50, the time by which the canal water is likely to be
supplied for the aforessid purpose ?
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Construction of Road

*538. Shri Charanjit Singh : Will the PWD (B&R) Minister be
pleased to state whether there is any proposal under consideration of the
Government to construct the road from Kalanwali Mandi to Bara Gudha in
Kalanwali Constituency; if so, the time by which the aforesaid road is likely
to be constructed ?
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Express Highway from Yamunanagar to Dethi

*581. Shri Dharam Singh Chhoker : Will the PWD (B&R) Minister
be pleased to state whether there is any proposal under gonsideration of
the Government to construct an Express Highway from Yamunanagar i}
Delhi : if so, the time by which the construction work of the aforesaid
Express Highway is likely to be completed ?
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Construction of Solid Waste Management Project

«491. Smt. Sumita Singh : Will the Minister of State for Urban Local
Bodies be pleased to state whether it is a fact that the construcfion work
of the Solid Waste Management Project on the Meerut road of Karmal, is
lying incomplete for the last so many months ; if S0, the time by which
the construction work of the said project is likely to be completed ?
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post-mortem of Dead Body
*301. Shri Aftab Ahmed : Wil the Health Minister be pleased 1o
state -
(a) whetheritisa fact that no post-mortem s conducted after
sun-set by the Doctor in accident cases | and

(by whether there is any proposal under consideration of the
Government to conduct post-monem after sun-set in cases of
death due to road accidents 7
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Grants to the Municipalities

*502. Shri Sher Singh Barshami ;: Will the Minister of State for
Urban Local Bodies be pleased fo state the details of grants given/released
by the Government to the Municipalities in the State, during the period from
1.4.2005 till date ?
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1 200506 17405.97
2 2006--07 ' 21593.90
3 200708 MO8G.87
4. 200809 5375113
5, 2008910 ‘ 25778.73
G, 2010—11 1726644
Ed 169863.04
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Dilapidated Buildings of Schools

Shri Parminder Singh Dhull : Will the Education Minister be
pleased to state

(@  the time by which the dilapidated buildings of the schools of
dJulana Constituency are likely to be repaired ;

(o)  the number of such schools of Julana Constituency whose
information regarding dilapidated condition of the buildings has
been sent to the Department and

()  the totalnumber of the Senior Secondary Schools, High Schools
and Middle Schools separately in Julana Constituency ?
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Allotment of Land to Social Institutions
79. Shri Anil Vij : Will the Chief Minister be pleased to state—

{a)  whetherthereis any scheme of the Haryana Urban Development
Authority to altot land to Social Institutions/Trusts etc. in the
State ;
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{(t)  ifso, the details of land allottad by HUDA since 2005 togetherwitis
the purpose of allotment ; and

(c)  the details of land being used for the purpose other than the
purpese for which it had been allotted ?

Chief Minister (Sh, Bhupinder Singh Hooda) :
(@ Yes Sir.

() 20 sites have been allotted for Social and Charitable Institutions
since 2005 in various Urban Estates developed by HUDA, as
per the details placed at Anhexure-'A".

{¢)  Sir, the information is nil.
Annexure - A
Unstarred Question No. 79 raised by Sh. Anil Vij, M.L.A.
Urban Estate, Panchkula

Sr.  Name of the Sector Year of  Whather site is
No. Institution & sllotment  being used for
Trust the purpose other

than the purpose
of allotment, if
yes, give detail,

1 2 3 4 &

1 Chinmaya Tapavan 20 05-04-2006 No Misuse
Trust, Panchkula

2. Gurjar Samaj Kalyan 10 20-09-2007 No. Misuse
Parishad, Panchkula

3. Swami Rama Foundation 10 20-08-2007 No Misuse
Trust, Panchkula

4 Digamber Jain Trust 18 09-01-2008 No Misuse
Panchkula

5 Satya Sai Trust, 12-A 09-01-2008 No Misuse
Panchkula

& Dr. B.R. Ambedkar 12-A 09-01-2008 No Misuse

Mahasabha, Panchkuia

7 All india Foundation for  12-A  09-01-2008 ' No Misuse
Peace, Panchkuia

8 Saini Welfare Association, 12-A 10-11-2009 No Misuse
Panchkula
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(Shri Bhupinder Singh Hooda)
Urban Estate, Kurukshetra

9 Senior Citizen Forum 13
(Regd.) |
Kurukshetra

Urban Estate, Gurgaon

10  Sawami Kirpal Ruhani  Block
Mission, Gurgaon No. J

Palam
Vihar

Urban Estate, Narnaul

11.  Samvedna Charitable 1
foundation (Regd.),

Narhaui

Urban Estate Faridabad

12 Punjabi Sabha Faridabad 16

13 Gurjar Sabha, Faridabad 16

14  Privash Social Welfare 64
Society Faridabad

15 Khema Trust Mandi Mandi
Township, Ballabgarh  Township
Distt, Faridabad Ballabgarh

16  Dr. Bhim Rao Ambedkar 3
Welfare Society,

Faridabad

17  Jat Sabha/Kishan 16
Bhawsan, Faridabad

Urban Estate Panipat

18  Gurudwara Nawakot 12

Biradri, Panipat
Lrban Estate, Jind

19  Resident Jind Central 11
Jaycess Educational Block 2
and Charitable Trust

20 Dr. B.R. Ambedkar 10
Welfare Society Jind  Block-B

giearor et o

25-07-2008

11-03-2005

08-03-2010

17-04-2007
17-04-2007

27-05-2008

27-05-2008

27-05-2008

26-05-2008

20-08-2007

31-01-2008

31-01-2008

[s 714, 2011

No Misuse

Not constructed

No Misuse

No Misuse

Building is under
construction

Building is under
construction

Building is under
construction

Building is under
construction

Site is lying
vacant

Under construction .
Building under
construction

Building under
construction
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Interim Reply

Subject : Unstarred Question No. 79 raised by Sh. Anil Vij, MLA
regarding allotment of land to social institutions,

The capfioned question has been received by the Department of
Urban Estate (Haryana Urban Development Authority) Haryana and is listeg
for hearing on 8-3-2011. In this regard, it is informed that the information
asked by Hon'ble Member requires survey by the field staff. it will, therefore,
take time to compile information, not less than two months. Itis, therefore,
requested that appropriate time may kindly be given to furnish reply.

Principal Secretary, Town & Country Planning, has already written
o Secretary Vidhan Sabha Vide Merno No, 822/2011-2TCP, dated
04-03-2011.

Yours Sincerely
Sd/-
(Randeep Singh Surjewala)

Upgradation of School
71. Master Dharam Pal Obra : Will the Education Minister be
Pleased to state whether it is afact that the Govt, Primary Schooi of Village
Dhani Sheelawali, Block Siwani futfilis all the requisite norms for up-
gradation as Middie School, if 50, whether there is any proposal under
consideration of the Government to Upgrade the aforesaid school from the
Primary School to Middle Schoot from the next academic session ?
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Arrangement of Drinking Water
55. Shri Parminder Singh Dhull : Will the Fublic Heaith Engineering
Minister be pleased to state—

{8 the time by which the arrangements for drinking water wil be
made and the work of sewerage system will be completed in
Julana ; and ‘

(b}  whether the faciiiies referred to in part (a) above will also be
provided to the colonies situated across the railway line ; if
50, the time by which above referred facilities are likely to be
provided ?
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Number of National Highways
80. Shri Anil Vij : Will the PWD (B&R) Minister be pleased o state—

(@) the Names/Numbers and the length of the National Highways
in the State ; and

(b) theroadwise details ofthe Financial Assistance, if any, received
frorm the Central Government for the maintenance: of the above
said Highways from the year 2005 till date yearwise ?
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Consolidation of Land Holdings

72. Master Dharam Pat : Will the Revenue and Disaster Management
Minister be pleased to state—

(@)

()

the time by which the consolidation work is likely to be started
in villages namely Pahari, Singhani and Gokalpur and the
sufficient staff will be provided to carry out the aforesaid
consofidation work ; and

the time by which the orders to carry out consolidation in
Chaihad Kalan village are likely to be issued by the Government.
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Basis of Authotised Colonies

56. ‘Shri Parminder Singh Dhull : Will the Urban Local Bodies
Minister be pleased to state—

(@)
()
()

the hasis for declaring a colony authorized which falls within
the area of the Municipal Committee :

the total number of colonies declared authorized in Juiana
town ; and '

the time by which the other colonies of Julana Town declarad
unauthorized are likely fo be regularized ?
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Cases of Rape, Kidnapping Etc.

81. Shri Anil Vij : Will the Chief Minister be pleased to state—

(2) the District-wise and year-wise number of cases of rape,
Kidnapping, abduction, dowry, theft, dacoity and murder
registered in the State from the year 2005 till date ; and

(o)  the number of cases out of those referred to in part (a) above
in which the accused have been arrested 7
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HaTe 19 16 35 19 20 26 0
EiEGED 48 62 55 67 65 72 7
] 73 69 7% 84 83 81 8
P 46 32 53 40 27 49 7
g a2 46 % 46 65 32 3
U 60 51 55 62 66 51 8
Yord 13 20 19 27 25 ) 1
EiTd 782 873 .13 e 950 1005 104
SeER B 9T Al o faae ey sl e g

YRl 8 o 10 10 14 8 2
LT 19 19 23 35 28 17 2
TR 11 23 19 26 21 2 5
TS 20 ) 2 31 43 27 3
Porar 18 23 8 14 72 26 2
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et 2005 2006 2007 2008 2008 2010 2011
(15.2.11)
Eiiiid 25 20 20 20 32 2 2
forr 15 16 21 26 2 34 0
ECiE 13 2 16 29 34 25 5
A 30 19 38 35 28 2
e 9 14 & 9 8 20 3
Y ]| 27 ar 30 27 42 8
e 30 36 2 0B 31 % 2
Rersy 13 18 17 21 15 21 0
TEEH - 20 7 2 23 28 0
AR el 1 13 10 18 9 19 )
RS 32 34 42 29 16 28 4
iGtes 4 3 18 4 3 87
T % 24 24 0 29 2 3
TEATA 49 45 41 47 47 41 7
qriad 5 s 27 . 3% #1 4
TGN 13 14 14 0 19 27 3
I 1 1 1 1 3 1 0
il 422 534 433 582 543 586 64
SUFT / WM A o @ o wrel #Y wear R ddy P gy
Eee 8 6 4 g 2 é 0
TR 24 17 13 5 18 13 2
TR 17 20 20 4 3 17 1
EAoE) 4 8 11 13 v 0
P 4 4 8 5 4 0
AR 14 28 34 26 32 57 7
R 9 6 9 14 23 24 2
forqrr 18 19 21 35 46 4 4
W 7 15 . 26 42 31 2
T 11 15 19 17 38 20 4
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(15.2.11)
BT 32 52 87 57 a7 39 2
L 67 58 93 68 54 &1 &
Rargr 1 10 24 14 19 17 0
S - 15 13 15 15 24 0
TR 10 17 15 15 9 16 1
Har 9 14 28 ) 2 34 5
e 8 11 14 13 13 ) 2
il 30 49 3 5 38 51 2
T 12 5 16 22 3 8 6
vt 16 19 11 38 26 47 4
HWY 8 4 16 14 23 24 2
e 1 0 4 2 1 1 0
Eas] 324 390 509 537 538 B68 42
B9 @ W Amat B wer e S g Y
e 40 32 3% 40 b a3 4
ST 127 186 168 183 156 202 8
AR 115 105 74 a7 154 126 8
FE 63 69 63 50 68 73 1
P 62 78 93 69 81 &4 2
GRS a3 98 87 158 141 151 1
o 61 72 a5 78 51 63 4
o 72 81 89 a3 77 65 4
i 46 56 74 60 84 87 5
RIS 36 57 78 83 58 48 7
T 63 &3 111 110 126 86 5
BT 177 15 158 162 137 185 18
Ramgr 43 38 70 57 44 43 7
qeae - 23 32 42 37 70 0
aRdrE & 28 32 45 48 2 1
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[ oy i e ger)
IE 2006 2008 2007 2008 2008 2010 201
{15.2.11)
LG e 103 74 &1 50 75 6
YEdD 55 89 92 89 104 B4 7
GGG o 136 127 1M 10 10 9
I 156 153 111 0 83 08 20
igiuG 66 a6 52 58 104 158 18
TR 72 61 84 100 73 12 7
e 7 6 3 3 8 4 0
Lol 147 1895 1791 1882 1821 1968 163
AR & 7 amat B gear el froaw gT
REEa) 79 108 65 118 89 76 4
SrHTEN 147 19 167 177 152 156 ' 12
THATTY 247 185 237 283 200 164 15
GiRzC 189 25 273 160 136 2% 7
ool 105 16 104 85 148 187 1
ffaR 262 21 238 272 281 421 43
o 141 152 175 150 120 126 g
Farfr 164 172 166 160 77 103 13
i ' 75 139 144 137 249 134 7
AT 82 g7 136 140 112 a2 6
TS 253 345 558 515 683 643 49
FAEEE 445 424 491 299 323 541 A2
fRarst 108 i21 155 149 109 84 1
A - 47 0 98 70 %4 0
AR 76 &5 56 89 42 152 9
GEIG] 85 45 49 67 42 69 5
AP 194 234 210 28 213 24 23
e 201 210 281 27 348 465 19
BT a0 307 213 24 138 289 102

e 211 277 318 32 220 235 M
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forar 2005 2006 2007 2008 2009 2010 2011
(152.11)

TR 178 27 23 27 23 2
YHATAR 24 23 2% 37 33 23 8
EaacEl 18 2 2 16 16 2 0
L] 18 19 2 23 16 22 1
e 40 52 43 41 45 4 5
= 24 34 23 35 21 33 1
i 39 35 55 % 3 42 1
W <) 38 3 29 a8 49 5
FRIEETS 17 17 23 18 22 21 0
TS 53 81 7 62 65 80 7
HRIGES 54 45 40 48 43 56 5
Rarst 2 25 12 16 2% 19 3
geaet o 15 18 20 27 25 0
Arerer 10 16 18 20 19 10 1
LGN 17 10 % 14 13 2 0
E{ L a7 42 49 58 A7 59 4
Tt 49 51 56 66 57 65 5
T 31 23 4 % 20 32 7
arfrga 35 %6 35 . 50 % 2
T 50 48 8 55 BB 43 8
Yy 7 10 7 17 8 10 1
B 606 680 718 M2 604 750 74

Separate Panchayat for Vilage Khera Ramrai

57. Shri Parminder Singh Dhull ; Will the Chief Minister be
pieased to state —

(@)  whether the Govemment is considering to constitute a separate
Panchayat for the village Khera Ramvai ;

(t) if so, the time by which above stated Panchayat is likely to
be constituted,
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(c} the criteria to constitute the new Panchayat ; and

(d)  whether there is any proposal under consideration of the
Government to include the village Banganwala into the new
Panchayat of village Ramrai-Khera ?

e (ol e e gee) ¢

@) 7 (@) =, A ofy

() sy derad) o o, 1004 9 URT 7 9 8 @ sld ReR,
arfergersir gy, Tt I ar v & Y e speran fert B¢ o

UHE B 6HH G DA 500 F) ST I W 30T B wwr e 91y
g W & Bt T A i s wenfe o ¥ aem 2
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List of CLU

82. Shri Anil Vij : Will the Chief Minister be pleased to state the
District-wise list of CLU (Change of Land Use) issued from the year 2005
till-date alongwith the names, address of parties, area and location ?

interim Reply

Subject :Unstarred Question No, 82 raised by Sh. Anil Vij, MLA-
Budget Session - 2011-12.

The captioned question which has been referred to the Department
of Town and Country Planning, Haryana is listed for reply on 8-3-2011. In
this regard, it is informed that the information asked by Hon'ble Member
s quite volurinous and cannot be compiled in the manner desired by the
Hon'ble Member. It will take atleast one month to compile the information.
it is, therefore, requested that appropriate time may kindly be given to-
furpish the required information.

Regards,
Yours Sincerely,
Sd/-
(Randeep Singh Surjewala)

IquRefy & wag § wamn
Mr. Speaker . Hon'ble Members, | have received an intimation from
Shri Sampat Singh, MLA which reads as under

“l am unable to attend the sitting of this House from 08t to 10m
March, 2011 due to some unavoidable circumstances, therefore,
humbly requested the necessary exemption may kindly be

granted in this regard™.
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Mt. Speaker : Is it the pleasure of the House that leave of absence
be granted to Shri Sampat Singh, MLA to remain absent from the
sitting of the House from 08" to 10" March, 20117

Voices : Yes.
Mr. Speaker : The leave is granted.

W gRY YN

Mr. Speaker : Now, the Secretary will make an announcement.

Mr. Secretary : Sir, | have to inform the House that the Hatyana
Dohildar, Butimar, Bhondedar and Mudararidar (Vesting of Proprietary
Rights) Bill, 2010, which was passed by the Haryana Legislative Assembly
during its Session held in March, 2010, has been assented to by the
President.

T, TS, . T BT Ao e 3 ) OY - o

Mr. Speaker ; Hon'ble Members, | have received a calling attention
motion notice given of by Shri Aftab Ahmed, MLA regarding acute
shortage of teaching staff in the Government Schools in Mewat District.
| have admitted it. Shri Aftab Ahmed may read his notice. (interruption)

Shti Rampal Majra : Speaker Sir, (interruption)

Mr. Speaker : Mr. Rampal ji, it is a very serious guestion regarding
education in Mewat, which is educationally hackward., So, it is a very
serious matter,

ot 2y IR SISt | i TR, Fe O TE Y S-GB4 qA
<@ o S TR A T 4t R R SO O g AR 3 g g wifeq gt
wwwgﬁmﬁh&%ﬁﬁmmﬁwmmm 1

Mr. Speaker : Mr. Arora, are you not concem regarding education
in Mewat, which is a part of Haryana?

o areiier HHR FH1 e %, &9 o T8 e § o TReR eRi-gert
3 -l o ar va, Y a efon ¥ @y 3 Fg werd 9 391 g
Rt O WEEE B | (TR O )
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ﬁw%(ww@)ﬁ(ﬁmﬁuﬁmmﬁmﬁ) eTET HETEY,
T wEr T IR S TON S F wwﬁﬁmﬁaﬂmmﬁ@ﬁﬁ%
TSN 3 FHT HISTel S @ I8 BE of e i 1 sfron & el R & amww
T o BIEwR SIS O | et o el a olfew T AR | e Rega
1 Y | Gegin ®e [ Ewiidl! IR W STe-ge wey dilee T E | W,
I W T I B g ar | sy Rats P Sy 1 (3IR oF sigem) g
AR TR o & ey e ot o ey 1l o ooy 3 wewa # 1 amg gt s
R W e o iR A ww A | (3 g g

Mr. Speaker : | will look into the record. (Interruption) sy wasde
TEH W e | (IR U9 2@

St orelies FAR A9t wReT W, 59 e Al T T S o el et o
g gl

Mr. Speaker : | would like to see the record in this regard.
{interruption) Let me see the record. (interruption) '

At oy fire Yo : W, ﬁmm"ﬁ%ﬁ%&ﬁﬁéﬁm&rﬁﬁww
atree vy v § 5 Yollogy &1 9w ¥ | (3R T wre)

Mr. Speaker : Let me see the record. (Interruption) Members
may resume their seals please. (interruption)

ot a1 AR ST 59 S B Yol W AR ¥ | e T e
& e B ur F | (TR ud e

Mr, Speaker : Let me see the record please. Members may resume
their seats, please. (Interruplion) '

SIS YOT HEdTd-
Harg R § womig Reneat § fhetor smet ot wrdt ot <ecdh

ot MR E () © seam TR, H S e WER W G U anaes
N HeyUl wie Med & AN #1 SR fysrer g § b S e § woee
faremrera) # ferer sordr Y A aef § 1 oS foreeRl N TR WNT W42 TR W
forsrt wiemra Brmeres 9 € | (9N U1 @)

Mr. Speaker : | want to know, who does not want to have good

education in Mewat? If you warit to then piease sit down because it is
& calling attention notice on this subject.
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o T e - R fm 5 v o) < < & qen 59 TR B
1w T S O TR Y | S WO B QR R o ST § | SR
o9 WS ) T w5 AR U 9 O | 5 war, § wReR 8 e
B & 3 et 3 U TR g6 A ¥ oty Ry v R e W o R
Preran WG 1 (TR T ZEe) '

Mr. Speaker : Mewat is a backward area and education is a
great concern for them, Now, Education Minister will give reply on it.
(Irterruption) Let her speak.

Tkl

Education Minister (Smt. Geeta Bhukkal Matanhaif) : Speaker
Sir, Education Sector is a priority area of focus for the State. State has taken
several steps to correct regional imbalances, improve gender parity in
aducation and raise learning achievement levels. State shall provide basic
facilities like uniforms, schoolbags, textbooks, dual-desks, class-rooms,
playgrounds ete. to all the children in the age group of 6-14 years. The state
budget for education in 2005-06 was 1804-83 crores ; in 2010-111t is 5741.97
crores — thus state investment in education has witnessed a threefold
increase over 5 years, ‘ ‘

#t is submitted that School Education in Mewat district is a priority of
the Department of School Education, Haryana, There are B67 Govt. Schools
(Primary-527, Middle-272, High-44, Sr. Secondary-24) In Mewat disfrict. The
enrolment in these schools is around 2-00 lakhs,

1. Shortage of teaching staff : Presently there is no vacancy of JBT
teachers in Mewat, As regards other category vacancies i.e. Masters,
{ ecturers etc., itis submitted that the counselling process pertaining to the
appointment of Mathematics and Science Teachers has begun and the effort
of the Department is to fill up the said vacancies of Maths and Science
teachers in Mewat district on top priority. As regards vacancies of lecturers,
requisition was sent to HPSC in 2009 for 67 maths and 45 chemistry lecturers.
Efforts are also being made by the Department to fill up the vacancies through
promotion/transfer etc.

2_Science facuity : There are 29 senior secondary schools in Mewat
of which 9 schools have science streams. Five of these schools are run by
Government and four are run by Mewat Development Authority. Science faculty
is provided in the five Govt. Senior Secondary Schools of the district. Inall 21
posts are sanctioned for science stream of which 12 are filled and 9 are
vacant. The gaps shall be filled within a few months through promotions/
rationalisation. Apart from the above, 5 proposed EBB Schools shall also
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have science streams and a special Science School shall be established in
Mewat under the MSDP (Multi Sectoral Development Programme) scheme
of Ministry of Minority Affairs, Government of India.

3. Promotion of sclence : In this repidly changing technological world,
the role of science education is of vital importance. The development of critical
thinking and communication skill is an important by-product of science
education. The challenge before usisto find a platform for developing scientific
ternper in the students specially those who come from the rural background.
Hence, following steps are being taken to promote science education.

3.1 Setting up of Science Museums : Science Museum will provide
an experiment based learning opportunity to inculcate a Spirit of inquiry,
foster creative talent and create scientific temper among students. In these
- museums thematic galleries, fun science, temporary exhibition hall, outdoor
science park, tara mandal, educational and training programmes hall and
exhibit development lab will be developed. There is a proposal to set up a
targe Science Museum at a place close to Mewat.

3.2 Science workshops : In order to promote interast in science,

lectures on emerging fields of science and technology will be organized in

different districts of Haryana. These will be delivered by eminent scientists in
their respective figlds.

3.3 Haryana Science Talent Search Scheme ; In Haryana there is
decline in the students opting for subjects of science stream after class XA
science talent search scheme has been introduced from 2010-11. The
objective of the scheme is to identify and nurture talented science students
in order to attract and create enthusiasm in students for science subjects.
The science promotion scholarships to 1000 students (500 rural and 500
urban) shall be distributed on the basis of weightage of marks obtained in
science in the written examination conducted by SCERT, Gurgaon. These
children will be given scholarship @ Rs. 500/- per month for class IX-X. if
they take up science stream in Class XI-XH, the scholfarship will continue for
two more years.

3.4 Telescope for all districts of Haryana : In order to popularize
astronomy and to create awareness among the school students about the
basic facts of astronomy, the department will procure large 11 inch telescopes
for all twenty one districts of Haryana.

3.5 Exposure visits : In order to promote interest of the students
towards science, one of the methods to be adopted is to send children on
exposure visits to places of scientific importance, like Kalpana Chawla
Memorial Planetarium, Kurukshetra, Bhakra Dam ; visit 1o Thermal Power
Plants at Panipat/Hisar/Yamunanagar; Science City in Kapurthala etc.

3.6 Imparting knowledge of plant Bio-Technology : Centre for
Plant Bio-technology Hisar, will impart training to school students in thrust
areas of bio-technology. The main activity of the CPB, Hisar is mass
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multiplication of elite planting material of crops and plants like medicinal,
ornamental, bio-fuel ete.

3.7 Organization of Geo-informatics awareness workshops for
school children : India has emerged as one of the leading nations in the
worid in the field of Space Technology. As this emerging technology provides
challenging opportunities to develop a career, the school students are required
to be made aware about it and its applications for the society. Therefore, itis
proposed to organize awareness workshops on geo-informatics in each district
for school chitdren.

a8 Creation of HARSAC corner in one school at each District
HARSAC (Haryana Remote Sensing Applications Cenfre, Hisar) has satellite
images and maps on natural resources, environment and infrastructure of
each district. These shall be put in the HARSAC corner in the selected
school. The carner shall have Metallic satellite models of Remote sensing
sateliites and launch vehicles, High resolution sateliite image of district
headquarter town, district base maps indicating including road, rail, canals,
habitations, inciuding schools, colleges, ITis, medical hospitals, veterinary
hospitals, water works, PO, Banks efe, in each village.

All the above mentioned schemes will benefit children of Mewat and
enstre promotion and popularization of science education in the area.

4. Addressing regional disparity in Mewat :

State is committed to ensure holistic development of the special area
of Mewat. State is investing heavily in the region to bring it at par with the
development indices of the rest of the State.

4.1 Higher budget allocations & There is a total allocation of Rs.
117.53 crores for Mewat district in the SSA (Sarv Shiksha Abhiyar) 2010-11
Plan. Thus, around 14.16% of the total allocation under S8A (2010-11) has
peen earmarked for Mewat where 19 primary schools have been added and
77 have been upgraded to upper primary level. Under §5A 2351 classrooms
have been sanctioned since 2003-04. 625 classrooms were sanctioned under
SSAIN 2010-11 itself. In RMSA (Rashtriya Madhyarmik Shiksha Abhiyan) 13
additional ciass rooms, 18 science labs and 19 computer labs, 15 headmasier
rooms, 22 girls’ activity rooms, 23 arts & crafts rooms and 22 EDUSAT/
Library rooms have been got sanctioned for FY 2011-12, AMath lab will also
be established in each secondary school to support math education.
Computer education will also be provided in all secondary schools of Mewat,

: 4.2mw:wﬁmw®ﬁﬁ@g35wﬁfm
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Mr. Speaker : But | am still allowing you because you bslong to
Mewat and very important matter is discussing.

ﬁ%m:m@w,wm%ﬁmaﬁﬁw&ﬁﬁéﬁm

¥ T e gan € |

Mr. Speaker : | think there is a detailed reply given by the Hon'ble
Mirister in this regard. The reasons have also been enumerated.

ﬂmm:wm.mm%mﬁmwmﬁwm%?
B9 SURT R g0 A ¥ | GpR T T 3 aeE 5 wew 9o i Sarg
frwgme @B w7 '

‘Mr. Speaker : Hon'ble Member, it shows the concern in regard
1o Mewat.

£t el arewe ; srede e, T Wi € TG, & YA ondt o R g
@ 7 ot et e i w1 R arar o o el v @1 s ST 2 5 v
ferg T Fn IR @ & | e e 92 & Aar 3 R sem @ B A s
WY, e & Qe A T WY | s U s S o OO wd dard @ B
T | A & v & e O o v AR R €7

Mr, Speaker : Exhaustive reply has given by the Hon'bie Minister
in this regard. .

APt e Yo AR : St MRS, § W el ot g w
& g e 3 i R & | Fawt # meni wdven sik aver S g s R 3
(5% ¢ =)

Mr. Speaker: Mon'ble Minister may reply please.

SRR ke Yot AT - ore ey, SR el Y Aar ¥ el A
STIRIT B AT o 2l 3 Tt e et o el Rt # v ¥ forg e
¥ Tl o e 210 2R AR s dar & aeei B e e 150 vl gd &
BTAl & fg o o @ it o Sl @ g § | v R om B A
IR-IR SDAE W I T D] S R R et R o v A e dm
g 3 o ¥y F | o Eoms, Rewrie darer # Rmonge e, i el e
¥ ¢ ad. Erandw, arT o v ¥ R 70 TR om W S g § 1199w
FHIEE i TiE a1 g ¥ A grant of 106 crore have been recommended by
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the 13" Finance Cormmission for the development of infrastructure for
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Mr, Speaker : Thark you. | think enough has been said.
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Mr. Speaker : Hon'ble Members, now the Hon'ble Chief Minister
will make a statement on international Women's day.
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Mr. Speaker : Kavita ji, are you want to speak on Mahila Divas?
Smt. Kavita Jain: Yes, Sir.
Mr. Speaker : O.K.
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Mr. Speaker : | thin‘k there should be no controversial speech.
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Mr. Speaker : Mr. Arora, please take your seatl. Surmita Ji,
please continue. (interruption)
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Mr. Speaker : Is there any Member who wants 1o speak positively?

Dr. Ajay Singh Chautala : Sir, | want to speak.

Mr. Speakér: O.K. Mr. Chautala, you may speak. please.

3. apor e weren : AFI areny wEey, Wed uge Ot § SRRy aRen
ferery e ot wfwmrel] wt agm-vgd 9o A0 g | A Yol R I weT A
ST i S R o A S O IR sl gk auam R AW E | 9w
R U areet W e B ol wry 3 Sl ey o et ol A @t T e of
g o e & | SRS e o S ot AR st off 3 aeme 2500
S ofey e R & § @ A 9 A e of @ we R s aea £ fe
IS TS W 0 & g 00 F o & o e 3R o s dww o Ry
B e | o el ot T B § A SO WY o §RT Wed Uhhd @
TETE [ \ |

Mr, Speaker : | think the suggestion has come.
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Mr. Speaker : Vij Sahib, with a great smite, | have received your
calling attention notice this moming. Let me at least consider it.
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ST TR
ggreen Yow § o) e # il dod
Mr. Speaker ; A calling attention motion notice has been received
from Shri Ashok Kumar Arora and two other MLAs regarding large
nurmber of irregularities in old-age pension. 1 have admitted it. Shri
Raghbir Singh Badhra, MLA and Shri Rameshwar Dayal, MLA, who
are also signatories, can also ask supplementaries on this. (Interruption)

Mr. Arora is a former Speaker as well as a senior member and he is
raising a very important issue. So, let him speak. '
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Mr. Speaker : What is your guestion?
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Mr. Speaker : Hon'ble Minister has already replied to that.
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Mr.Speaker : Five éupp!ementaries have already been asked
and thig is the last one that can be asked,
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Mr. Speaker : Hon'ble Members, now discussion on Governor's
Address will resume. Since, lot of members would like to participate in
this discussion, the time imit of 10 minutes is fixed to speak.
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Mr. Speaker : Madam Kavita, you do not want to speak.
(Interruption)
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Mr. Speaker : Kindly bear with me. Many young members want
10 speak. | have the list given by your party and | want Madam Kavita
Jain to speak,
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Mr. Speaker : Kavita ji, please speak in two minutes.
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Mr. Speaker : | have a list. Let her proceed to speak.

ot g e TR : et wEYG # o frarl % AR ¥ wE @ o | W
T 35 Tl B A T vt W R ) o ¥ dver @ o A g1 2 Ul P e
& ol PR ¥ o R § | e et 3 e 3 1 ot | wfor e A e e
et of | e wa, 5 A, 2005 I T TN F1 99 G S 41 & WRar
93 oo WA W ws § 1 o fewet 2 vE d 1 4 g ofR 39 aTen e ST
wer & 3l i iR Tl S SR § | 2000 B W % S Al o e S
ardr QR 3 g 19,02 o IRa & R S A dye. WRaw 5.7 T & A 25
i @ e St d e, R o Ted 3 wd § | o ek e gRend 7 31.58
sirer TRaw & Sf T8 % 9. oe, TRaw 8.58 T § iy ag ov R 25 RS
e S AT, TRAR ¥ | e SR e o T aned) 98 wel E A E
g e § o fed 6 el § e feea g0 i frereT fareprer S =R oF
et o < BT 1 100-100 Tt 3 waire: % 2Bt At 9 o t fepertt Gl
sive Ry 1.6 v, UREN) Y woe fag v | st e % ury SR i & e
e o S0 TE, TRaR & g gur oveeie R @l e A 25 wiie §
e 41,4103, gRar ¥ | g o uRER B e 59 100 91 w1 e Té e |
T fare TOER gt e a% vE & 7 7% o1 frorl) 3 faw B At o e g
(ﬁvqﬁamm)mw%so@mﬁswﬁ%ﬁwﬁ%&ﬁawﬁmmmﬁ%
edie & vare] . 6 uer, oRER B e wet @ @ o el gen | R e e
Wﬁnﬁmwﬂmmuﬁm‘iaﬁwmoow%mwmﬁéwamﬁa‘r
& | faroreh 2 vl & 97 1600 e T3 e PRY TG & Q1 & TR e 81 7Y
&7 WTe 3 g 3200 YT B B BT I E |

Mr. Speaker : | want one of your members 10 speak. So, your
~ time is over. Please sit down.
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Mr. Speaker : He is not supposed to answer any question that
you raise. Krishan Pal ji, | requested you to please wind up in two
minites but you have already used aimost 6 minutes.
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Mr.Speaker : | want to hear members of your party who have
not spoken as yet. 39 wfyar it Wfiye & o 9 S T o £
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Mr. Speaker : [ know that you are a wonderfuf spaaker. So, you
wilt wind up in two minutes only. (Interruption)
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Mr. Speaker : You are a happy man, | know.
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Mr. Speaker : Please Mr. Gurjar wind up.
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Mr. Speaker : Everybody respect seniors.
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Mr. Speaker : The Hon'ble Chief Minister wants to give his reply

at 2.00 P.M and the House will adiourn at 2.30 P.M. Lot of members
would like to speak. So, you may please wind up.
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Mr. Speaker : Mr. Gurjar, please conclude.

At Py o T : i ey, ¥ o R e B g | aﬂ%wwﬁ
BE | Tei-2 Bt § 95t wer & e e |

Mr.Speaker : Now, | must invite the next speaker, Ghanshyam
Saraf,
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S % §TE WY w1 Y ST AT ST SN age g |

Mr. Speaker : That means mors offences are being registered.
That is good. May be no reporting in time, it is a report.
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Mr. Speaker : Mr. Gurjar, many Members want to speak from
the opposition benches. So, please wind up.
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Mr. Speaker : Now, next Member Mr. Ghanshyam will speak,
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Mr. Speaker: This is what the attitude should be. Iga sree! a1 21
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Mr. Speaker : | want to hear her.

Smt. Kavita Jain : Sir, Mr. Vij i3 leader of our party in the House.
50, he will speak.

Mr. Speaker : But | want vou to speak on Sonepat. | have given
you permission to speak.

Smt. Kavita Jain : Sir, he will speak.

Mr. Speaker : You do not want 1o speak. Let it record that |
called her but she did not speak.

A por oA e Gv, & O aed § ofen 3 B afte B ¥ e G
e # |
Mr. Speaker : Let it record that she does not want to speak.

Smt, Kavita Jain (Sonepat) : Sir, | want to speak on the Budget,
gud forg sy a=gare et €1 & uw oft weliR oo a5 3R sroawe neiey
3 SR TR Aet ¥ Y 39 4 o T o & | o T o wrew Y e
¥ H vt s e el € R, e ved o 3 we o) wed e aeeand
&, SE 3R STUat SN GRS g Al AT | Y wed W wed o
FHET T are 3w o 8 saR e F ot R arew o s &) e
e ol 12 | 0 B 4 aTe s wm o off ol A o o vt &, we
W 3 Trep T wE 6 e ag e ¥ fwe R o vy A of # zy an Ay
BORN o1 13 961 55 SIS 3 e WS O o ¥ oI 3w 7 o Wide fem
g sl Waver e o § Rt SO B R 5 e | 5 el hega &
R 2 S TRt Giavo! =i 5 5 g3 & | 78 fowell e il o 9w @i
e saven 3 W fvar oy 1 AR wels  $fw o o) wge o v e £
51 35 Iy & N Mo v dw iR w0, M w2 A 1s Rum wa
S gRIeht 391 IOT - Uy T B ¥ | oy < i & § 3l om oid E £
Tl aE-urg T & & firoe 98 off R wm g § 0w B A g wi o gor
o | g AEIEY, TR Aeia & a8l N U @ i e e & e
- wiFfrer A =St e 21 () ono sy, B sods e @ el of & e
et Tt 5 ars-ure 3 Prbor alve e, 3 dY & forg §% wew aman o Ry =
TR Yy T § R aos § 981 uv 24 W ¥ 20 WO e £, SHaeE 9
e ot Fufey el & oi aga W gee e BN § | 9 g @ Rl
HEGT U T & IF RN, 7 70 F 8 WY ? THD THA e aWd
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[Smt. Kavita Jain]

Fet & wed) g o il 3w werem @ Frome wrd o wd | 59 aRe @ difioa 4
el o BTORT 95T TR &1 98 W WET; B P e 18- R e van
& gl W & o o sl e asi v | |

Mr. Speaker : You have a wonderful mind of positivity.

S BT oR | wfiew ¥R, oY T avE § o § o I s Y
fip & 2R om W W SRR £ werr ot alR g oRE 3wl o W
8 & % 1o ardl & ey e § e form o €1

oft aveser ; e o Y 5 st arél & v wrewR Wi ¢g ¥ (fre) You
have a mind of positivity, | must tell you. You are raising the public
issues that's why this discussion takes place,

st T SRt # snget avarg & I § R o AR fe Sard %
TR Y UV SIS T e |

Mr. Speaker : You are not levelling any allegation and you are
coming with suggestions. So, | give you 10 more minutes 1o speak.

oftorelt PR S wiieR W, o1 % O arawen & o) § Fm e g4
ug i gar v & i T oS B g wm & gt e ofdrs
e % a1 & oreeh ok W we £ 1§ 95 o sufen wER o A ¥ o wEel
# 5 TGR 0T B IO TAR WA B TR qX B | Wt wet H
T TN & o 9N T 5 He ve & H TR TR @ agt i weer 3
) e E-aree o o1fE 9B R s I Ty o ST e 9T o W |

Mr. Speaker ; You want a dumping station in my constituency.
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o1y & 1) U8 U 9 T Yo 8t R o | o o e § fr oo S e w, @
oY A ST A% WY | arg § o ¥ A 9 wed ¥ o a5 o e omn g e
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3 e A % R o B TR | et ¥ e i AR & ween Wi 1 FE B
aaeohy e AN A RN e B d v uww e o | A R W
s e Tt fop R i Ot vt e o < o @ aw Ae
BTt 3 oraY 781 D N | QR TRER F W 8 a) g fwr 7 off S
AT TP A ol H wReR @ wee ar g i i W v o g Wi
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@il ¥ Al wen fafde S o e w R 8 | g aR F i
S & s Al § R v e 39 AR 8 s wd ewarn & 5 g Sy aRre)
AN AR IR SR ATy T o v & aFR gt oy e 3 ffve o
ol e B W wr s el St o o Bave 9T & et o o T A
ey Wit o= e <rt e ¥ 9 Wy e AR we el o RN 24 e R
1 ) cafo 21 B gE el & 9 981 O v Y WENT o e arem B e 2,
wEd & % 9 oNand. el W W B a1 wiRER iR Boe @ veg-d ot
AR Srefe 8T e € e < Rl O o R R i o o B e ) v
ﬁw&ﬁwwwﬁimaﬂﬁtﬁwﬁ@mwﬁﬁmww%@awﬁ%!
9 a1 Tod v et 3 IR SO gt e & ew AR 9 v F 1 4 B vear
o e Sfav 3 8 off o v T @ o 43 e £ o0 MR o
&6 P RIS 77 <) § | R R, T8l YN & ER1 100100 T %
@I % o =RT R T | # g A e e § B o vl e § wa o
9 100-100 79 ¥ e & &1 AR BY | =ifey ARy oo SR vek & | Sl
& YR i o et i 100-100 T O R e S B WA e Wi  {fare)

Mr. Speaker : Let her speak. She is the only female speaker of
your party having certain amount of positivity in her mind. Let me
record that she has spoken positively on certain iasues.

it R 9 e weien, T ave fLdh e, e o O 99 g
SRR WG afe off o AP € o R A gE, o By 99 | ase e ()
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oA sree FAN IRTET © A TEeT, v N e A gE R |

Mr. Speaker : Mr. Arora, you have been in this Chair. You can
only sengt me the list. There are certain Members who are raising
hands.

of} aredies R arren : vz nEe, w9 v § A s ek o W
wd ¥ 5 g o foree 1 g & gy el oW § IO 9 9 A |

Mr. Speaker : Hon'ble Mr. Arora, when your Member raises a
hand [ have to look towards him also.

oft stfrer ot ; vy e, o o wre g an € o anmw e el e
Mr. Speaker : Mr. Mamu Ram, please continue.

At ovg o - e ey, § AT @ FE A g B wo 3w e
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Heae HEGd, TP sfaRen sad ¥ sree fymwar, 2008 § Yoy 3aw B
IR Y s T o e 98 ST s ot e T g & PO T aRrerd) ey
3 & ferg <l B age RAFT BR & SR e wed) & et YR e S
ST R, 6 RE W g § o wew B sred O 50 W ¥ ey
Esl ¥ e S BRar W | T8t Tl 9 g9 g § o) wRes
ST & RIS RIS 2 e gt g8 € | orra-iered wew o w1erd wg
ER T S THB! e & STedt YT wRUiE o | anmst welaw, 3R 5%
ISl ¥ oy w W per armire it e T | et o o B wpw Preer @ 5
I T AR A B B S 118 ¥ 1042 T W | 9F T 5 weR Ny ear
%imaﬁﬁwﬁ%mﬁwﬁwﬁmﬁ%ﬁwﬁﬁﬁmmm
| A 5 et 3 siew Fftm, Rt ofie el ¥ i e e # R
e 4 Hewr wrers T & Rt erer fdve e gei @ s diae ropres
o 3 T gy €1 %8 & | oremm wERy, N & e gee Ui W o
Y R W T & 5 et e & g Sl o omd | wmt @ ufere W s
@ gty et wiferdeeiies Ao 5T ol R B F Rrts BT 91 P e
TET T § geieny 981 I drdt e & v o) | v WERY, Head %
R SHLELL S W A 9 we Bkt § R e 98! aga tRiiSe SR | yeww
& T 5l of 7 A e & orarg o qarn of By aeae) olw Ao ¥ 9w @
ST aa SR | % g e A & e Siered ves ¥ arr e weer sufe
Ty it ¥e1 © 15 98 gom o o T 3 ol Rord wem & | oty waey, $9 A
Teh Y AT 5 qIY H W B e Bl 891 & 3 el @) O W
fareng =TT ST TN R WA | AT MENG, SO HE TR W W dier m
T Ty gt T o Tgd-a5d aeTg |

- ol aremer : are o oefis R gw o €

31, arory e wlrerar: anay wey, S SR ol @) g % Ry smoa

uit et A & oy o ¥ el gern | stene W, E WY HleT T B |

Mr. Speaker ; Alright, his name is there, First of ali:f you cannct
send the list to me. Secondly, if a Member raises his hand, it is for me
to decide Mr. Chautala. (interruption) I always try. (Interruption)
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2. arora R dieren ;. sreus AEEY, T o i WS o7 g0 ot Hae o
wiE & B 7 aE Tt Ted § | ()

Mr. Speaker : Then why did vou give the names. (Interruption)
&1, srory FoE <ieren s mEiRY, ¢ (9RO o)

Mr. Speaker : This is not 1o be recorded. Nobody can suggest to
the Speaker who will speak. Speaker will decide. Let Mr. Parminder
Singh to speak. {interruption) Whether he is out of that list? if you do
not want your MLAs to speak what can | do?

At 9iv g aoemh : wliew uw, R o o & DRae T fowe TR
SRy Seulgr B ¥

Mr. Speaker : It is not serial wise. (Interruption} if you do not
want your MLAs fo speak, what can | do? You do not want your MLAS
to speak. (interruption) No. No. # g &« @ argar! | am being fair
| want that new-comer should spaak. (Interruption)

st 91 fire wgemdt : oemg wEigE, § o o W g o Few e e
aTE AP Y B o ¥E B

Mr. Speaker : Alright, you will aiso get a chance. But you have
objection on his speaking.

S 9% Rie gewmd) : TR, IR 1S aifedvaers wET e
Mr. Speaker : Mr. Badshami, | am not bound, Hon'ble Member,

b arm not bound by your list. (Interruption) Mr. Badshami, you want to
tell the Speaker of this House that | am bound by this list.

Shri Sher Singh Badshami : Sir, | am not giving any direction. #
o ok Rradee e e

Mr. Speaker : You are giving me direction and | do not take
directions either from this side or from that side. 1 do not take directions.

2. arora R dreren : are #EYGE, S a9 AR 919 T g AN e
oyt el 7

Mr. Speaker : Altight, Mr. Dhull you please continue. (Interruption)
| have your fist. (Interruption) Hon'ble Members, 1 have your list. Although

gy & eaga fatg 8 e m
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such tist should not be given. {interruption) Your Member is speaking.

{interruption) st & wic I8 ARER 78 2 5 o 98 R &

it ¥ R wwelt © whey we, T ol B S 3 anvE iRwe e
ﬁmaﬁ%wwmﬁ%%mmﬂﬁawﬁuﬁ%w@aﬁ%ﬁ%m
. 3. srora e sheren : o wERd, siw o e 9 S fr o o ey
& fivreor w2 A1ort & forg e Fvehn @ 1 2
Mr. Speaker : If, you don't want that your M.L.A. is to speak
then what can | do? Is your Speaker so weak that you can dictate

him? (Interruption) & gw I BT v | | am being fair { want that
a new-comer should speak first.

aﬂﬂ?ﬁ!ﬁw:%ﬁmw.ﬁvﬂmw#mfgl

Mr. Speaker : Alright, you will also get a chance. Have you any
objection on his speaking?

ot 9 Fie gl ; o R, Fo P ol 7 & 1 4 o 72w
g5 o A ot v s s Wit Y 1 (Re)

Mr, Speaker : Hon'ble Member, | am not bound by your list.

4t R Rz asemdl : e T, w9 o8 0 7w v § s o wnd R
& W THS § |

Mr. Speaker : Mr. Barshami, you want to tell the Speaker of thig
House that | am bound by this list,

0} 9 fém wgemdt : wftet o, mmwma%mmﬁw
BART AT ARG g9 & |

Mr. Speaker : Alright, Mr. Dhull, please continue.

At sl HA 3RSl ; Wi e, A ff R & o 7F FE @
& 165 arese o7 2rd wan o aifds Wit el e w1

Mr, Speaker : Hon'ble Members, | have your fist although such a
list should not be given. A Hon'ble Member from the opposition is
going to speak because when the discussion started ever-since
opposition is speaking. (interruption) s & sR =1 & for ame 18 fre
% 1 (9% g4 =mar) Am i such a weak person that you can dictate me?
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St yer R e « o weveT, o wd RE T v § R ol e
e o gt 7 (fas)

Mr. Speaker : Alright, Mr. Dhull do you want to speak?
(Interruption) Hon'ble Member, you will speak.

R areites PR ST : TR W, Wi ot % AT sng off s werar
H P R TG | ‘

Mr. Speaker : First of all, it is a question propriety. if your Member
raises his hand and he is a new comer and his name is also there.
Areren of, ot weRFER g0 & W o 8 R 8 | (IR Od Saar)

Mr. Speaker : How can you tell? (Interruption) Mr. Arora, can
you tell me to decide? You have been in thig Chair,

ﬁ?mﬂmwmﬂm:vﬁmmweﬁmﬁﬁ@%@m@% !

Mr. Speaker : Alright, your request has been heard. Now, let Mr.
Parminder Dhull to start. (interruption) Hherat Y, WY & o1 TH Ht
oy 8 fr & 1 (Interruption) Everybody please sit down. | have given
iime to everyone. (Interruption) Hon'ble Members, please resume your
seats,

ﬁmﬁﬁ@(w:mﬁm,mgﬁw%ﬁww
%mww%mwmwmﬁmmmmw
g1 ot SR wiven i 5w 8 o weet ¥ e o el @ o1 5
59 #rF 17 vt - @ gard A g | eeT HETEY, IR AT § e
wﬁwﬁ%ﬂﬁﬁﬁmﬁ%aﬂmaﬁ%ﬁﬂmwmﬁmmﬁw
Qﬂraﬂﬁr%ﬁ?u&aﬁmmﬁwﬁ@ﬁ%aﬁ?mﬁ?wmmﬁm
S Y T A e T e T | areae WEGY, ¥ S & i
R 6, Ao T 3 3 AT WOER B BT T e e & Qe S o
vﬁwﬁwﬁﬁww%mﬁ%wﬁwmwwmwm
R & | o TR, i v SR et & e 3Ry e g 4 a1 et
eI E | e A ¥ T e gord Wt 3 v it v, T S &
g T 1 el | e o el S v el e e SR A
3 ey el g A wed o | qR-aT NI B 3 WA & W & A
3 e o TR A IR A W P BRI T g | # e wEm o
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el HEIGY, ISIUTe ey P A 3 U SR 8 TN Tve o ATy ¥ off B e
T | # 3w ar | aE wen a5 IR o 56 % srey dugl vee i
R 3 & g o o wst 8, Rorms @ |l 3 aei v 9 e 6 s g
S 9 AT gt o i 07 weadl, 2011 ¥ Afvr st agar § ot &
350 Yors Wi Ux ol off ae o v wr & e I% o gt e & adits o
A ¢ Hioeet o wE e v R el TRl T W A R s A i @ w2
9 e 3 98 o o T & 5 ) 04 A, 2011 B i 1R g S aoR
10 31791 ) BereT Yol WU & TwrE B W €, g6 S e § | ey weey, wve
I A AR PR W RN B o T T 9 wend 7 B % o e wrg o
oot @ fAer T8 B W vy 2 ol o) 9 @ A A off argva € ) et
T T B T 5 HRT & 7 e Wered, 5 wr ¥ s o R e wmE )
R A T e e ae O e R & o ot ol sER gorme ¥ A 8
AR R e U L3 o 4 < g e § R B S oY se
g ot o T 8 | 5O UeR U TR 9IS, TS AR, T Wee
AR A TS St §aerT 59 Rl @ R I ¥ wae ) e o o aw U
w1t frerar | 9 1 WU o ugE W & O g senne O Wi efter e uef
o Ui TS UgE | e WIS, Fr R O § {6 iR ot e Wiy
Todior & SO 2 W1 22 B9R 0@S o1 srban S & ol areft sRaon 3 3ga @
BIE-B w5 fadior o AR W E | R O T T gt i e & 9 e
T &3 S < B a4 wad | U Ot g a9 Rves e o7 2w o o)
ORI B FE Rwes oo o R S 1 S 1 TR 8 B e ot e an
R I 1 ARG 14 TR U e v i | R SfifseR saen o A
2 il i s & ol o e o | areme wdhe, S R & R e
e P T | PR A A Wi % R 0l 1 9 ) g @ 5 e
Yo% i B | TR O A e 3 i g e 80 IR we g u & |
S AR 3T e B, vfondt o g € ol o Sfawdt o o & ol gl & e
BB | St Welew, 981 W W P AN A 5 TR 5 ol e o fidm f e
T | SRR WEIGd, A B A U R fie e v 8, Prgad aide
SETERI o & R TF T wpe § N wer § 1 3R T w®R R ek
TN WX S R A S e warar ¥ difer d5wra & oo e uels e 3ee
W e B W §, $iog It Wiy wefd off ot s wweRr sme
i <l o 9% WO &Y v & Toe 99 o) ST S | o uy ol i o 9w i
T e Y g STl SRR SN R T T o S st} e e Wi
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1000 ¥ WF § AT F SU-TEFHAT & Sl s  slenite e o o1 g
Szt Ry o | SR Al o o Y wenee o of af i 3 1992-
03 # gm SU-TI GO | S TERT 98 ST a1 et dagen foret 3 wenfir wv
firmn T { B TG A ek deflener off & g F 4% o iR oM Wi w9 s
feramn o fo anruest w2 e ww St o e 9% YOI § Wew wR e 4
ST | ST % SRV TR W e R ot ¥ sy & O 9 WA e
FOTR i 20-22 At H T 3 afik el e Reang e o [ 9w et shefhes
feremrer gt e wporett A wnfm frm wRrn e oW W @8 s TE g |
apene e, 3R W § fUwd T ofe siet & A F 991 e foma rn e
ST # 1902 # au wWe = & Rig ad 5. 2, 4 8iR 5 o TR <fea Rl
wER S ot uvR ¥ uE arre R o i Sud aa § oy & a1 e a |
1962 7 TEHE! & AN 172 IR 5-5 wedt & ity & vl WRer 3 s ug
=g fear e = & & wnfres ¥ ol 7 8 vy wamawn R sl | o1 AEIRT, 39
T ) TG B TET ¥ | SUR e ¥ O v 99 Ui wet Al g o ol
ot ) 2 vut & P wATY S[T O R R 9N sierd Yl 6 W

.wmﬁﬁmw | g 3 6 3 R o) ol P R e B g
& B T B wewn W St wearl s | T o) @ o Ay 9 ol
3 T & TP B T P AN A B Y | ST FEE, § e T SR R )
g | :

o} 9 i el (drean) | s GTEY, oMU 95 95d ware i amm
T e $ forg we |

Mr. Speaker : You were only loosing patience otherwise you
were listed to speak. ‘

ot 9ix v grermedl : ity wEe, YT agd 9Ed GRS B e HY
srerd ¥ fre e R | s et A wim vie & i o o e o g
SR = B & ) end) 4 9T, 2011 @1 ToeTe wERY F WEH B Sy ST
axfeperoy Frer o | IO & et R o ST o e 9 Sudfe
eI o v vt Ty & oifeee < auererdl auflt v £, Y el A g E |
T AR AT} T @1 o i v 1 79 T faegel W o AR |
TR 1 0 37 T O e o o7 TR S | R TR B Wi O T
& R ¥ aeer 9 Raita @ et susEE & g i §
it dlnl 3 29 7 SRy R & wEls anafadar 72 & fF e & o g
e 3§ e 57 & 9w urdh o 90 Wieh # < e wrA 40 Wil u o
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WW#WW%WW@%@W%WW&%W
§ 50 mem#ﬁwmﬁﬁﬁqﬁﬁﬁﬁﬁaﬁﬁ%ﬁm%ﬁﬁm
ﬁqmw%mwwmmﬁemmwﬁwﬁww% |
T ] AT F B O[S o R o o A & | e % 16T e v E afew
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Fﬁmﬁﬁw(wﬁﬂ@)ﬁaﬁ(ﬁmﬁgmﬁm&rw,
B fact wRlt ¥ wve o S W nene wer & V8 ST S ¥ farg el
mwﬁéwﬁwﬁﬁﬁmma@mﬁmowm%%mm
ﬁéﬂwﬁ%ﬁ%ﬁﬁw@wﬁm%mmwmw
B U} % S arere Wl g & | & aeurit il 7, el oo g ot S aie
Wwfﬁﬁfﬁwmaﬂﬁm_é?@r%amwwmwﬁﬁﬂw&i
mmwmsﬁﬁﬂwﬁ%wﬁ@m:ﬁWMWﬁWﬁm
%w%mwm%wmaﬁw&ww% |

Mr. Speaker : Mr, Surjewala, at the time of Confidence Vote how
many Members were with you?

Shri Randeep Singh Surjewala : Sir, at the time of Confidence
Vote there were 40 Congress MLAs, 7 Independent MLAs and 1 BSP
MLA who had extended in writing unconditional support to the
Government,

Mr. Speaker : It maans you were 48 Mernbers.

Shri Randsep Singh Surjewala : Sir, 48 Members had extended
support at that time. So, my leamed friend is factually incorrect.

ot ¥ R agemdt : s were, il 37 T8 o, Wt ot § o weaw
Famn & Jﬁwwmm%wmmﬁwwmmﬂm%
mﬁmmqﬁmﬁzﬂfmwmﬁ%w\mﬁmﬁwﬁﬁwm%ﬂmﬁ
mﬁﬁ&aﬁwﬁﬁemﬁmﬁq@mﬁﬁmaﬂ%aﬂaﬁaﬂéwwﬁ
& € 98 e ot Toie wraR © |

sﬁmﬁuﬁgaﬁw:m@msﬁnm%uﬁ%mgﬁw
22 UH.GE. T, ﬁwwwﬁwmmﬁmwaﬁeﬁﬁ
T 98 FaT off 7



(3)04 ‘ et e |l {8 wrel, 2011

o5t 91 Fire aarm ; omas wEY, 78 ¥l oy e g A v A ol B
N T¥ 7 Vg | o o T TRETE A5 7 50 BT ST SRR R B E
W‘mmﬁﬁwwﬁﬁwwmmmwwuﬁme
TE S 1mw.uﬁ:mmwmaﬁﬁﬁaﬁ@mﬁmﬁ
%ﬁwﬁmwmwmmmﬁm&ﬁsﬁmﬁﬁwmw
ﬁmﬁmﬁwwwﬁ,wammm@%:

Shri Randeep Singh Surjewala: Speaker Sir, they should bring
Vote of No Confidence against the Government.

St v R el © <R W, g PR 5 ar P R e
@%%w%sﬁmﬁw@mﬁmw@nﬂ?wﬁwmﬂ
famm & Im%gﬁw%mmﬁaﬂWme% { Fo-fiver Sl oY
WIEHY GRS B URHT FHHY (TR TE )

Mr. Speaker: This is Governors' Address. Is this subject contained
in the Governors' Address?

aﬁﬁvﬁzm:mﬁﬁmmﬁww%ﬁhﬁﬁww
oI TRt R e e |

Mr. Speaker: Mr. Badshami, you are a lawyer yourself. and T®
Tl B WWwﬂmﬁﬂmaM|

Shri Randeep Singh Surjewala: Speaker Sir, they should bring
Vote of No Gonfidence against the Government.

ot 9 g wsemit wﬁwﬂ@rmﬂ,wﬁww%lmrﬁﬂmﬂ
ST &Y S 3 |

oY SIEIE - TG LS Y| AU W B At & Only i minutes are
left. | want Mr, Chautala to be the next speaker. So, you have 10 finigh
in four minutes $o that | can give him ten minutes and after that Chief
Minister's reply will come.

ﬁﬂwﬁaﬁm:m#@mmﬁmﬁ%ﬂmmﬁw
o &t Srem | SIet % Wi ol T gl 5= Py 3 gutar T & b BRawn
maﬁwﬁﬁwﬁﬁquﬁﬂﬁlwﬁﬁw%ﬁ?w
m#wﬁmwﬁumwtwn@m,ﬁmﬁmﬂm
m@n%mmﬁﬂ?ﬁmqvaﬁw%@w%ﬁﬁwﬁwwﬁﬁﬁé#ﬁ
ﬁ%lg@ﬂqﬁwmﬁﬁﬁ#mﬁmmﬁmﬁﬁsmmﬁ%ﬁ
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vt g € 13 garr g & WRoR 7 o givon o § vl 9w @ eiftes e an
To a1 Srren TR & iRy urdt & T e @ w fpr | ww g o @
Prwor et guet w8 | vrar 3 i widl o s B 9w e T Feio
W (G SRR A o8 T WS 2 e | i o e 15 wered, 2002
B gAT o TS A% R oo 1 99 W) e e s o o1 S, 2004
& ol & wrg dore wReR F wew § efifem Yo U e, 9w A e
U HCHH 143 % TeT GIred WAy # w9 | ww- g eRenon weeR &
HAY SN AR O BEd § 1 U978, 0d. e B AT SIRned H e | 1
T ¥ 56 Wad %1 G vl ¥ P e § O va e e, ot o of e
o &0 & Tt o srarery & Prarodly «di 81 Saw ara v Wo¥e & ok oua
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it oty e geoiaen: & ¢ diEe sl afidk wiew W |

Minfirssnd: ser NywamdwarpafEdRiaa s
Teiior @5 forg wwrRf | YRETE SIE S 1Y | I8t O SRl U ST 6 e
B Pder & B ool o o e sien ol | oot ow v ass % el

H T WA T SHF 91§ IR TE1 & O Yy B O + S 6, S0 aN
# gt ¥ TRaTE UTe B oK 98 YN a1ad o | amad O iR ¥ 1 (fae

Mr. Speaker : OK, your time is over please sit down.

57t 9 Fhe Toomh « s vy, WOHR OF R Wew @1 Prafer w8t
F Tl AR SRl W gE e FF B Bl B

Shri Randeep Singh Suriewala : Sir, unfortunately, my learned
friend either does not understand or does not want to understand what
is a presidential reference? WY, 38 91 ¥ dra fore &) 39 59 o) feeed i v |
5 &% 3 dierd ¥ § ga ¥ | (95) Y 9K U5 oK B oilae Wil v Y8t 6
o1 R o) 51 T Bt

AT Fre agand ; sy S0 of) o o wE o) o S wwY
QT |



{3)06 efRamr ﬁl‘éITrT RGH [e w9, 2011

Shri Randeep Singh Surjewala : Sir, | took your permission and
you permitted me. Sir, my learned friend either does not understand or
perhaps does not want to undersiand that what is the sanclity of a
prasidential reference?

Mr. Speaker: Mr, Barshami, do you understand that?
Shri Sher Singh Barshami : Sir, | know that.

Mr. Speaker : What do you understand by presidential reference?

ot ¥R R agerll : wifew ww, MRdfe Yot o & oiee sndhee 143 &
e G IS § R B % g R wven s e ¥1 2 @i B sw W
B TR & SHD a9 W TR ST A P 1 g el O s v T
PR THH| afe & Fb &1 '

Mr. Speaker : Mr. Surjewala, what do you understand by this?

Shri Randeen Singh Surjewala : Sir, under the Indian Constitution,
the final opinion of the Supreme Court of India Constitution Berch is
sought by Government of India under Article 143, That reference has
the sanctity of not only of the judgement of the highest court of the
land, it is a reference made consciously by Government of India
through President of india on an issue involving an important public
policy or public matter. My learned friend is saying that any private
matter can be referred. No. It is a public policy or a public matter that's
why this is called presidential reference. In last 64 years there may be
only less than a dozen references they may have been sought. That is
the sanctity. But Baba Sahab Ambedkar and Pt. Jawahar Lal Nehru
gave 2 presidential references. And here when Punjab Assembly passed
a legisiation, which was knownest in the eyes of the law, the Government
of India headed by the Prime Minister Dr. Man Mohan Singh, on the
request of Haryana Government made a reference saying that a
Constitution Bengh, a five Judges Bench of the Supreme Court should
look at the issue and should say whether or not the Punjab Assembly
had a right to pass a legislation terminating agreements which went
even beyond their territory. There cannot be something more sacrosanct
than that, Unfortunately, my learned friend is making a mockery of a
presidential reference that is really sad.
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Finance Minister (Capt. Ajay Singh Yadav) : Speaker Sir, he cannot
mislead the House. He cannot say that the matter is not in the Court,
The matter is in the Court.

Excise & Taxation Minister (Smt. Kiran Chaudhary) ; Speaker
Sir, after it has been referred to a Constitutional Bench, when it is a
subjudice matter, how can he even talk about it? ‘

Capt. Ajay Singh Yadav : Sir, the matter was referred by His
Excellency regarding the Punjeb Termination of Act, which was passed
by the Punjab Government,

Mr. Speaker ; Mr. lliyas, piease do not raige your hand tirne and
again. | wanted Mr. Chautala to speak. But you are raising your hand
fime and again. If you do not'want him to speak, then you can speai,
| have already mentioned that he will speak but you are still raising
your hand. (Interruption) Do you not want to speak him? (Interruption)

et erory R T : s e, % 0w TR e € e 78 o e
o U BT T WA R # snereiie deren wigd & mede f | v gim
e H oI & g A s T R | o e ey ¥ et iRy o) Tt oft
3R g9 g o 98] A | e o wmer & e w o SRma Yete Ry
T | TR B v T o afRp e o ard o e # it @ |
T UE Do 16 57 SiRea e € S ¥ gt sarn e f S o AR gaah
wrehieE 3 forg i e A ordl € 1w A, 2007 F i B e g
aR A Hu T, gad, 2007 # Hew fvn o 2008 @) dv fr | gk B
ST T SIS B T ¥ | 59 AR 3ad Fe mame o w2 © ol vy
i R 3 g A wedtpes o v # | 3 a1ew @1 Rete wv @ # R g
E ¥ T8 AT AfE T L | v dee sew B Pedis R R € | A ws ford &
FE G UBN B 0% S ¥ e el TRy

Mr. Spoaker : Now, Shri Ajay Singh Chautala may speak please.

- e R gl | v W, § g9 a1 AT S Anar 2

Mr. Speaker : Nothing to be recorded here, | have already requested
Mr. Chautala to speak. So, please sit down.

T & SRIER Rt w8t fw




(3)es BT A o [8 =, 2011
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Mr. Speaker : | have requested Shri Chautala to speak please.
{(interruption} Mr. Chautala.will speak.

<10 arora i deven : ange wEigy, & dier v ¥ 3 1o fee o 91
pikerik:d

Mr. Speaker : No, | want you to speak. | have already called your
name. (Interruption) No, | want to hear you. {Interruption) Are you
ready to listen 0 me please. Nobody from the Treasury Benches has
spokan so far. This is probably happening for the first time in this
House. Till now taday, nobody has spoken from Treasury Benches.
Only Members from Opposition Benches are speaking. S0, Mr. Chautala
please stand up and speak.

<0 arora fire diieron (Saardl) ; she HEIGT, ST GRIETS ST HH 4
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a3 o oved 91 72§, oFe Ik e ael & gk el ey e o i e g

Mr. Speaker : Please remove the word ™"
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Mr. Speaker : Now, Mr. Naresh wilt speak. ‘
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oft anemey « e O, oy o o Aot Ryd meR @@ W A | (R
g wEar) Naresh Ji, please wait a minute. (Interruption) ‘

Mr. Speaker : Hon'ble Members, | have to make an announcemert,

o weure TS | gy, frar o e s an, | want 1o say
something about the incident which Mr. Chautala has told.

Mr. Speéker . You are a Minister. {interruption) Hon'ble Members,
please bear with me. Please no discussions. I is 2.30 P.M. The House
was 1o adjourn at 2.30 P.M. Since the Members have to participate on
Governor's Address. It is very important, A fruitful discussion is taking
place. Keeping in view, although the Hon'ble Chief Minister, the Leader
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of this House was to reply on the debaie at 2.00 P.M. | extended tirme
tili 2.30. Now, | extend the time for half an hour more. (Interruption) A
lot of new Members are to participate and for that gverybody has to
caoperate with me. Otherwise, many of new Members will not get an
opportunity to speak which is not good in democracy and the senior-
leaders are also requested to kindly allow the first-timers or the new-
cormers to kindly participate in such a debate which is of such paramount
importance.

ST B AT TG
Mr. Speaker : Is it the sense of the House that the fime of the
Sitting be extended for half an hour?
Voices : Yes Sir.
Mr. Speaker ; The ’;ime of the Sitting is extended for half an hour.

Now Mr, Naresh, when you say sormething, speak with specifics
whose Government wag at that time because | do not know certain
things,
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Mr. Speaker : Nothing is to be recorded. s Tmare wes) S |
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Mr. Speaker : Mr. Kali Rarn please sit down. (interruption) Nothing
is 1o be recorded. (Noise & interruption) Hon'ble Members you are
creating the fuss in the House. {Interruption)

MM TAA TR W, T G T § weh, A st P &
MY 7 S B Ty & |

Mr. Speaker : Ram Pal ji, as far as giving you the time as"#c"zoncerned
let me decided but at the same time | see that your members are not
listening to me. If they resume the seats | will have time to allot, But if
they do not resume their seats what will | do? If you do not want to
cooperate with me (Interruption)

oY R U7 HIORT 1 SR TG, ST ) e i R qeiem S H & an
§drg 7 '

off areer : 7€, W% woftert T @ ) 1 just said cooperate with me. If
you cooperate with me the valuable time of the House will not be Iost
| have to make an observation here. O.K. | have asked into.
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Mr. Speaker : Nothing is to be recorded. sy e drer 7 & 1w oY,
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ww%mﬁmﬂ%ﬁq@ﬁmﬁ%aﬁﬁwﬁwwm 1 Nothing
s to be recorded. Any Hon'ble Member, who has spoken without my
permission his statement, wili not he recorded.  Mr. Sangwarn, you are
a Minister, you can reply éven outside your department. But at the
same time, any Minister of this Government can speak on any issue
which is not a subject. As a Minister you can speak but with my
permisaion. QK.
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Mr. Speaker : Nothing to be recorded.
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Mr. Speaker : Mr. Surjewala ji, please tell me what were the
prices of diesel or petrol in the year 19997 .

ot vordta R geotaren ;. ore wENeY, § §9 A w9 A g e
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Mr. Speaker: Mr. Surjewala ji, ! have. pointedly asked about a
poirt.

Shii Randeep Singh Surjewala: Speaker Sir, | have given these
figures in the House earlier. These figures are available with me, | will
supply tomorrow these figures to the Hon'ble Speaker and Hon'ble
Members.

Mr. Speaker : Krishan Pal ji, you want to say something about
the sugar rate?
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Mr. Speaker : Who is speaking without my permission not 1o be
recorded. ' '
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Mr. Speaker : Hon'ble Member as discussion is going on. Very
few mermbers have spoken from treasury benches and Hon'ble Chief
Minister has to give reply, So, is it the sense of the House that the time
of the sitting of the House be extended up to half an hour?

Voices : Yes, Sir.

Mr. Speaker : The time of the sitting of the House is extended for
half an hour. ’
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Mr. Speaker: Don't indulge in insinuation. if you want to say
sormathing, say specific.
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Mr. Speaker : Smt. Anita Yadav Ji, do you want 1o raise & point
of order?
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Mr. Speaker : Nothing is to be recorded. Mr. Rajpal, please
continue.
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Mr. Speaker: Majra ji, from your side 14 members have already
participated in the debate whereas on other side he is the 4™ speaker,

oF R WG ; R HEISE, oK T v & ol ¥ e 9w &
Y & oH TBi 1R S o e | 311 9 TR o Tt o off gerand e aaed)
W ¥ A et Y Bt gorar wite | S0 SR 10 Y gway 36 B B
Rereren T & | & o Al T o o of v R e e e anr
AT BEHN S | 3419 TG B S0 9 e B At 3 & ASF 1 o wEry
qYE A AT Ao g Y |

Mr. Speaker : Maira ji, you are a learned man. You have great
knowledge of economics. | want you to speak on Budget.

A0 TR T SR T, A TR 3 oeR & o Y W At
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Mr. Speaker : Mr. Majra ji, last time | was sitting there and your
suggestions on budget were wonderful,

ﬁwm:mw,wﬁmmawﬁa%mﬁfgmw
oY ST S F o el g o & svorer Trear o 1 # sl Redee wva €T
AN W IR A G A | ()

aﬁmwmzmn@w{a@ﬁmﬁﬁwwﬁ%ﬁ%
1T R B T ey 2 F | ANy W ) e o) T € ot o) 81 AW 5
(fores)

Mr. Speaker ; Mr. Arora ji, very senior members of your party have
spoken in this House. Shri Om Prakash Chautala ji, spoken, Shri Ajay
Singh Chautala and Shri Sher Singh Barshmi have aiready participated in

the debate, (Interruption). You can not complaint. No-No. {Interruption).

ofy IO IO : WA R, A S0 Radee & e oy 18 Ao 1 wRe
R |

Mr. Speaker : It is matier of personal choice for me that you will
speak on budget. it is a very appreciation for you. Mr. Majra ji, you please
give me list of your friends in the House.

o rH TIOR3 eied, e Redree § T u 9 e ey 3
Mr. Speaker : { said that give me the list of your friends in the:House.
Next speaker, Mr. Baibir Pal Shah. (Interruption)

Shri Batbir Pal Shah : Hon'ble Speaker Sir, when the opposition
benches were disturbing and speaking, | think, | was the only person who
did notinterfere. (Interruption)

Mr. Speaker: Hon'ble Members when | want you people to speak
those who came to this House first time. Your Hon'ble leader told me that
you should elect the speaker from the list. When | started doing that then
objections are different. (Noise and interruption). Alright then Majra ji has
spoken in this House for 10-15 years and those who have not spoken even

once they should not speak if that is the intension of Mr. Majra?

ot T v W ;e e, § ddeie e R g T A il
g forerdy el off s aet € | () ori R AT O SE 20 T4
& TR T ¥ ¥ < S Herd TE o e R T A ot Il SO W |
# g &Y et T 713 v o1 1 g | |

Mr. Speaker : Mr. Maira you are a very significant contributor.
(ﬁfﬁ)ﬁﬁﬁwﬁwm%lﬁw%?ﬁwﬁ?ﬁmwﬁ%ﬂ% | (=)
| insist that you should speak on budget.



RISHUTS HEEA & e W 2t o7 grenmm (3)113
: TRAT OIS TRITT UY WA
Shri Balbir Pal Shah : Speaker Sir, | am very thankful to you and

the whole House.

o1 Y0 urE Wy R, S 38 I o 6 iy R e W e @
R 0 | 4 R v o 5 R wd ard Rogm, e 1 e g S

Mr. Speaker ; 310+ U e &9 e ferar fon & sy drert 78F & @
71y S e W A W | do not decide that | do not let you speak.

Shri Balbir Pal Shah (Panipat) : Speaker Sir, first of all, | congratulate
you that you have been elected unanimously Speaker of this House. | never
speak before | see the things are excellent, par excellent. In coming time, |
think you wiil be the one whose name will be written in golden words.
Secondly,  congratulate the leader of the House Ch. Bhupinder Singh Hooda
and alf the members who unanimously accepted you to grace this Chair,
Generally, | speak a very little and | don't want to waste the time of the House
but my opposition benches they have always tried to interfere. Speaker Sir,
you have seen that | am sitting from the whole time from the starting of this
session but | have never interfered and never spoken anything. They should
learn the art of speaking and listening. One thing, | should say with very
confidence that our isader Ch. Bhupinder Singh Hooda when took over as
the Chief Minister of this August House and what he did in the last six years,
| think that is also a history. He is a man of determination, confidence,
commitment, intelligent, diligent, untiring and conviction alsa, Now, | have to
say something about my town. | am not going beyond my city, There are so

" many problems in Panipat that | want to remind the Hon'ble Chief Minister.
These probiems should be solved immediately. Secondly, as far as previous
budgets are concerned and this budget is concerned, | congratulate the
legistators and our worthy Finance Minister spegially, bureaucrats who have
given a new dimension to the budget. (Noise and | hterruption} Qur Haryana
Pradesh step by step, day by day is becoming idle for other States in India,
I must coniribute to those people, respect them who have given such a
magnificent, efficient Government and | should say Ch. Birender Singh, former
Finance Minister is not here but the implementation of the budget and our
manifesto were unique and our leader, Ch. Bhupinder Singh Hooda has gone
beyond that. He has done his works very honestly and given very certain
Government. When a man works there is a saying that works create works.
Now the expectation of the people is that they want more because they have
seen past now, in future they want more, So, | request the Hon'ble Chisf
Minister and whole of his cabinet to give better results than the previous one.
Now, | come to say something about my constituency. | have to say Gertain
things for development. There was a promise given to the Panipat people
that on GT road fly-over, there will be a parking place that has not created so
far. Secondly, Drain No.1 which is very important in Panipat because it has
passed throughout way and the open drain should be opened and re-
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constructed. Thirdly, one ancther assurance was given by the Hen'ble Chief
Minister that canal based water supply project for Panipat will be taken in
hand. These are being delayed. 1do not know what is the reason? Again,
| will also remind the Hon'ble Chief Minister that construction of ROB at Jatal
Railway crossing that should be taken in hand as early as possible because
what | feel is that traffic in Panipat is growing in such a way that it is very
difficutt to control for the people of Panipat, They have not been enjoying this
opportunity. The people come from outside they prefer, have to go to Karnal,
they are happy. But living at Panipat they are not happy. | must tell the
Hon'ble Chief Minister through yourgoodself. Then there is a small prablem
in railway phatak, the money has been deposited but no initiataive have
been taken by the Central Railway and it is still pending. So, | will request
the Hom'ble Chief Minister to intervene and this project may be taken into
hand as early as possible. Then there is solid waste management - the
wastage in Panipat and the sewerage in Panipat. All the sewerage has been
blocked and when drain comes, Mr. Jain knows better that what happened in
his house.

Mr. Speaker : What happened in his house?

Shri Balbir Pal Shah ; The sewerage system should be properly
‘maintained and | thank Ch. Randeep Singh Surjewala, he has cooperated
very well but still | find that the solution has not solved up due to some

technical problems. Again the city is growing the need of the hour.

5% H YT TSI

Mr. Speaker : Hon'ble Members, since the Hon'ble Chief Minister
has to reply after the last speech on the Governor’s Address, the time ofthe
House is to be furthermore extended. Is it the sense of the House that the
time of the sitting of the House be extended for half an hour?

Voices : Yes.

Mr. Speaker : The time of the sitfing of the House is extended for half
an hour. '

TS MRS 25 AFNHINOT U Ere S ARy G S
TREIR T JaeH (JFRI=)

Shri Balbir Pal Shah : Sir, the another problem with Panipat is, if
Mr. Jain would hear this, he would have complimented me, that storm water
sewerage system should be adopted in Panipat channel and it should be
made so that the house of Minister should not sink in the water. As the
Panipat city is growing, one thing | mentioned that Panipat is earning
thousands of crores of fareign currency in exports but the development made
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in Panipat so far is not sufficient. | won't blame previous Governments but |
c¢an say certainly that Ch. Bhupinder Singh Hooda has tried his best and
given huge funds to modemize and to clean the city and he has also given an
assurance that Panipat will be not less than Gurgaon. | give my thanks to
the Hon'ble Chief Minister as the growth of the Panipat is coming, the
population has expanded and it will be raised, | should say, unlimited.
Transport Nagar was made by Chautala Government and there was only 25
plots for the transporters, But at least 150 more piots should be given to the
transporters so that the hazard in the city should not be created because
they have made their offices on small roads and due to that some time traffic
is blocked. As far as the existing systern of sewerage treatment piant is
concemned, this was announced, | think in Ch. Bhajan Lal's Government in
1984 under Yamuna Action Plan. That also needs the augimentation of the
sewerage plant and there is a demand for two more plants at Barsat Road
and Industrial area that is the prime requirement. | would request the Hon'ble
Chief Minister that he should take up it on priority. Again the Panipat has
been declared as a Corporation. | would only request that 10 crores of
rupees’ special grant be given to the Panipat in addition to the previous grant
given and | conclude my speech. | think for this time it is sufficient but next
time you wilf allow me to speak for more time.

Mr. Speaker : Surely. Promise is a promise.
Shri Balbir Pal Shah : Thank you, Sir

Mr. Speaker : Mr. Bansal, | know you want to speak but can you
speak on the Budget? There is a provision to send your speech in writing,
You are a senior advocate and you can send your speech in writing.

Shri Devender Kumar Bansal : Sir, | want to narrate the things if
you give me a litle time.

Mr. Speaker : Alright,

aﬂéﬁawm(ﬁwﬂn:vﬁmm,w%%ﬁﬁnm@w
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Mr. Speaker : | wolild like to know from the Leader of the House
is this plot allotment scheme unigue to this State in the Country or
not? ls it happening anywhere else?

Shri Devender Kumar Bansal : Sir, it is only in Haryana State.
sﬁw%éﬁm@mﬁwﬁwmmnﬂwﬁﬂhﬁw%
ol 10 B W 1 i o o wa & R frg Al gertE o 411,00
e o R Ror @ ww o) vo Feediege o o § iR TE wW W o @
) ORT BT SR | gy far A § wrria gereef o o g SR g |

Mr. Speaker: Thark you. You have a big draft to read and | think
you should give it to me. Members, Hon'ble Chief Minister has to go
for a function after this for Interational Women's Day. So, before he
speaks, Mr. Maijra will be the last speaker on the Governor's
Address.
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Mr. Speaker : Hon'ble Member, you have to conclude because
you have already taken 7 minutes 10 speak.
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Mr. Speaker: Are you withdrawing your allegation, Mr. Majra?
oY wrraret wrore < 9 R w8 A g
Mr. Speaker : Since you cannot name anybody, you cannot talk.

#ft TS AT ﬁm?ﬂﬂﬁwwm%@%wﬂﬁm@#
foma 81

Shri Randeep Singh Surjewala : | may be permitied to exp!ain,

Mr. Speaker : | have permitted him 1o clarify, Mr. Majra. In fuiure
if you want to level any allegation on any member then please tell me
s0 that | know what are you talking.
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Mr. Speaker : Shri Prahlad Singh Giltakhera is coming up with
point of order. ! allow him to speak.

R e Rire Proemest : srag welea, seT swmEre f5 s g3 o
el TE BT WienT R | ot war Ry sl 3 g ui &R 3 Pve e 2
3 W A & o oot & St g U waT TR T U <o g o
T e § @ St R o 37 e van & s ow iR R R wn &
S R ot ol F ot ¥ 1 A R F & 1 e widb Proendrsr
g F AT T g & sl F wwE ovn wee € 5 99 s o
RO T 4 & | oiron W 2 Tl A 3 R # 1 8 2dfor e €y 7w
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R e % R | 8w sew & ofe) o 9R % 9 we £ R e e
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o AEER iR Rurdie o &, eRaon T o ¥ ) v 3 fRee 3 Sraaw
T & 1 S 38 % sfev 95 T B Rourdie o € 58 & and row it is the
property of Forest Department and they are maintaining it.

Mr. Speaker: You mean to say the Forest Depariment owns it now.

Shri Prahlad Singh Gillakhera : Now, it is the property of Forest
Departmant, '

My. Speaker : Are they maintaining it ?
Shri Prahiad Singh Gillakhera : Yes Sir

Excise & Taxation Minister (Smt. Kiran Chaudhary) : Sir, | wouid
like to clarify on this as it relates to the time when | was a Forest Minister, -

A e AR T W, g o ge B A | g e
o RERy o B8Rt (fred) oar 3 o oo Wi sifw N vy e 0
Smt. Kiran Chaudhary : Since the name of the Minister has alzo

been mentioned. So, | have a right to put my viewpeint on the flaor of the
House. | want your ruling here. (interruption)
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Mr. Speaker : You want o hear my ruling. {Interruption)

Smt. Kiran Chaudhary : Sir, | would fike to clarify what Shri Majra
has said and it is my right to clarify.

Mr. Speaker : He is not blaming you. He says he has nothing said
against a Minister.

Smt. Kiran Chaudhary: It is not 2 question to say Sir, | just want to
place certain facts on the floor of this august House. | just want fo put
certain facts to it on record.

Mr. Speaker : But he is not blaming you.

$mit. Kiran Chaudhary: i never said, 'He is blaming me'. But{want
to put certain facts on the floor of this House to put it on record.

Mr. Speaker : Alright, my ruling is since Mr. Gillakhera has mentioned
your name. You may give an explanation. )

Smt. Kiran Chaudhary : Thank you, Sir, | would like to be very specific
about it. This is a part of the pilot project which was done by the Forest
Department. As you know, Sir, Haryana has a forest area cover of 7.62
hectares. So, we wanted to increase the forest cover. We are in agrarian
State and being an agrarian State it is very difficult for more forest to be
brought in. So, different kinds of things were brought in like trees outside
forests and herbal parks because there are certain things which were being
completely finished of. '

Mr. Speaker : Is there any herbal park anywhere?

Smt. Kiran Chaudhary : Sir, one herbal park in each district and
there is 22 herbal parks in whole Haryana.

Mr. Speaker : | heard there is a herbal park in the name of Chaudhary
Devi Lal. 1s itright ? ‘

Smt. Kiran Chaudhary : Yes, Sir. About the Gillakhera Herbal Park,
people wanted a herbal park to be established on that land. We found out
that land there did not betong to the Forest Department but it was Shamlat
Deh land and the Central Empowered Committee of the Supreme Court has
ruled that it is Shamlat Deh Land. But the Forest Department did work on
that land as a result of which today it is one of the best herbal parks. Sir, |
would like to put it on record that this is the first instance where something
has been done but the entire facts have been twisted in such a wrong manner,
This land has been given to the Forest Department in perpetuity. Thereis no
loss of any kind. We are trying to increase the Forest cover but the people
here come out to misrepresent the facts. This is what the actual thing is
being brought forward.

Mr. Speaker: | kndw, it is beautiful Herbal Park. This is my observation.
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Mr. Speaker ; | have been a lawyer for the last 30 vears. | know
this is a Shamlat Deh Land,

oft T Gre AGRT . #9e O fhear § 7

Mr. SpeaKer : As | have been a fawyer for 30 years, | know that
Shamiat Land belongs to Panchayat and if it has been fransferrad to
Forest Department, it is open to everybody and | think if it is in perpetuity
that Forest Departrnent is the owner and now Mr. Majra you enfighten
me more on that.
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Mr. Speaker : It is good if a developed park iz transferred, Instead
of transferring just a land you are transferring a park, that is good.
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~ Mr. Speaker : Is it the part of the Governor's Address.
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Ms. Speaker : That is with the Court, No comments on that,
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Mr. Speaker : Restrict yourself Mr. Majra.
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Education Minister (Smt. Geeta Bhukal Matanhaia) : Speaker Sit,
Staff Nurse can be the man also. @b =8 3F A & W ¢ |
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Mr. Speaker : Mr. Majra, | have heard of Maie Nurses &lso,
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Mr. Speaker : Mr. Majra, your time is over, {Interruption) Mr.
Majra, please resume your seat. (interruption) | have already given you
more than 10 minutes, | would not fike you walk out foday. (Interruption)
Your 10 minutes are over.

o} e HITRT: e F T § 26 HOS T @ T g1 CEL L
RS 1 & i U S ) T ) R TRy | R s R aer B e e
& o § &5 oren € {fas)

Mr. Speaker : Hon'ble Members, now the Hon'ble Chief Minister
will give his reply please, Hon'ble Chief Minister Sahib, you may please
begin with a dinner invitation piease.

S5 BT G T
Mr. Speaker : Is it the sense of the House that the time of the
Sitting be extended for haif an hour.
Voices : Yes Sir,

Mr. Speaker : OK, the time of the Sitting is extended for half an
hour.
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RIS HEled 3 SR OF T o1 GrRISS0T e e aTs
TR ¥ WA (RmI)

werEl (R i Re ) swe weiew, 4w, 2011 @) e
STOUGTS WY N 59 WE H SUAT SIReor gy ot awrETe a5 & fon  wey
BT E 1 T R 57 I o & | rerarer Wet 3 arey arfvereer & o gl
BT SRy e B SR O el w1 Soorg R & R wder & i o ok e
AP TR GEE, R AT g soafigd & | o wdew, R R
mw@&ﬁﬁaﬁ%ﬁawwwm'w% | FEHR Y S,
i  SeifEr air Pt 2 g st & =i S T & 1 wroaura waey
& ifiyurerer o w2 < ot 19 el vl oY e R W g | sl e e
Fervet & a1 <l SR gk et ¥ o o o el & % o IR A | oi
Syepre <HRereT ot T AR agE ¥ ol A i & genE R < § g o ot
e g i Ru s Rad i dn e s e S e A ar 1 3
BT W G Arer 7 | T weR & oo Aghrard o ey e apst frren
T I ﬁﬁamwrﬁﬁaﬁqwmﬂh@%ﬂﬁéwaﬁﬂﬂgﬁmw
S s IRt T Rt B | 3 o A ) well-wifty s g R vy ol fos 9t
o ol AR E | P A e R @ F | R i v e € 1 o v deran
SR SO o o R W A § e g O W e R | R
1 T A0 e 2, TR AR o) oft 3 T <E) | ovene wEien, S we @ A
T § 6 Saer S adl o v g 9 | weer o e A & ae v
T AT Y weiten & o 9 ey A o ¥ | o o o oY A @ 9l e AR
el T B Wt e R a e A o T8 a7 ver on W [y erig ¥
5 3 o Tereres g S | o o g wore 1 oRR TR e o
S B laﬁwmﬁmaﬁ%ﬁwmmmﬁﬁﬁwwmw
ot o o & IR X AT o S o e & B e 9 e Ry B e
¥ | 59 v o s o 45 5OR BRYg T A wort sRew TRy vl | 4 %
S T 3 TR Y T S S e o o o b faet v g onie
FRuafe & orge St 2 slre 2R Tl g & 1 2000-2001 F e TR 13851 Bire
T Y A A | G WP AT S A YRy eren @ TR o, 2004-05 3
T Tl A 23319 TS B 111 A 68 wedie TdR gd | §E A ¥ 2005-
06 § VT TANY TR g ot 7% o 26268 FRE or | af 2000-10 § 7 worl
TEH 39230 TS B T A 1% 49 weliT add ¥ | e R § 68 Wéie ofy
& ol T oy & 40 wRdfe 9 g | o RIGE, 2010-11 ¥ aoe e
TR 44515 TRre BT B T & Wi W ST e @ 17 Wl d |
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[0 o (6T EgeT)
13 § wrg g o Rreiel & i 22.4 w¥E 9% A9 B @ Wy §
ey BART 17 wede & 1 omme TE, § pwl uE ToR A @) g area § i
o # E Tl W SR vere w1 84 wie & vl TR wew Wy 17 wedie
& | 158 wrgae Tl A 22.4 vl o B I9eE § | e HEIRT, 9§ 2000-05
3 SR 3N TRER W W Gl 26 TN 73 ST U 3 ol Fry S
Y TR F T A a¥ 2005-10 % ERM 18548 TR 9 P fon R fE
T HEWA 7525 BT TR B § 1 T 9 26 TR 73 PN T Al 9o
S ¢ e 8308 HUE T e watider e sl o & @ 2005-10 %
IR 18548 TS TN T IO T R EA 17125 FRIS 30 Hiies waaterEy
fopm & | e wEIGE, v ¥ R o i w1 ox B avie S ¥ 9w WS
et & AT I € | S 79 2004-05 ¥ §RM wiv veRiidER 2108
e i fmar it 5 o ad 2011-12 § 13200 TG TR A RIS | THH! WRIH
TN T GAEEraR 6 TV W ¥ | 9n AEied, WE RO ae & o w2008
F o & olter o OR1 Ee ae T | S e A g g o el <
I W T T WS T 2250 BEg SUd o Wil $R @ peiiee # @
Wid 20858 G BU ¥ | g TEEY, ¥ SieS T P A% TR TE TG B
S a2 i wrow o i R pY o e E

e wRIEY, g e Hf % AR A Ay 3l dor e SR,
QT TR Y ¥, PR o SR ¥ ofR g A el F aR-AR FE R 1 H
5 T ) O T v & o oe e 3 99 1099 J 2006 ¥ R e et 9Ed
ol o 2t Wil TR o W T e o e de & e Reami 2 o of
wmﬁwéw@wwﬁm‘mmmw%ﬁ%m
o 3 o oY i Y g & et sl 10,680 AT ol TR U 9 B

Mr. Speaker : Hon'ble Chief Minister are you talking about the
state average?

Shri Bhupinder Singh Hooda : Yes, State average.

Mr. Speaker : But in Gannuar Constituency it was less than
Ras, 2 lacs. ‘

o ez g g o R O v § | o W, ¥ Uw MR W
_mﬁmwmwwm%mwﬁaﬂﬁ%ﬁwﬁmw
3 el @1 avarl 3 g B vl ofk fvy ae W Rl wY ger T |
35,00, TR T o R Y e 3l e e ot B R % o o 19
e B URE ¥ | 0w . % g 3450 Uwe SR GaER g T A the
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Gouncil of Ministers in Cabinet Meeting held on 7.9.2004 has taken
following decisions in this matter. The proposal was approved with
following modification that the Cost of land acquisition is expected
R8.170 to Rs. 180 crore for 3450 acres of land, o waer 3450 Tars Tl
I W Qerggeret BT St S ot o 170 9N 180 TR vud 3 S arialt o |
P A1 S Reeelt 3 M g R s et aitfree Y ww S o B 167
G B W@ T | g5 9% T WER A | ST B o sl wad B
et e & e e e R s o e Ve g a3 & & werey B e
T B T 3 | T Hrge ¥ 50 Rt oo S o1 SN o1, 25 sfiei
BRaron 1 AR o1 AR 25 HiRT A SR Ty ERER B R W | v T By
I g [ 5 9 o9 vl Ye & o o v F g o di e S 1 gy
g Reoelt § A 59 i T ot e v 1w wEn B w o e @
T UPR U G T AT | oo R, 59 1R § T i & uitemeey o
ﬁﬁmﬁﬁvﬁﬁﬂﬂﬁam%ﬁsm@ﬁﬁw%wmm
e fore T Vet i ol el 3 Ty el e 3 721 WS 18 o o
| wm,ﬁwmﬁmmm%ﬁtmwmﬁmﬁﬁwl
AT R ST T W # R wie wet @ s sRanm W s
e B Tt & faall & forg Rreret womr & ol et Ramer RS 2 3 gy
A TR S o 2 D, 91 AN A & arwen e R Red w5 @Rt Y 07 Ry,
2010 1 5T o1 3R F 1ot 5 71 B Sryon B & B we 3 Fied ot we
&1 S 4 e femaret 3 v fan wmivm % S wanr g w9 § R
o de &l et 8 o 0 T & | R ¥ R ot fReem el Dt ol
Arrral & vEe o S g @ ¥ ol o ot |

ot o e dleran - efla or, L L. L L. (fae)
Shri Bhupinder Singh Hooda : | am not vielding.

Mr. Speaker : Mr, Abhay Chautala, have you sought my
permission? No. No interruption please. Let him continue please.
Hon'ble Chief Minister please continue.

i s e e Rt & i 4 arie @ W e ey 2 S o
e B i T wE ol 3 e S A | M Red Smm A N ww o
o w3y o 5 ol grmiie ¥ % 20 & W o o & b w9 el
Serdrofver iy S o & o et e 6 wndf afp gt 3 wa dgade
AT & afi o BT vei ¥ 22 AR ¥ S 72 e o fed R
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Mr. Speaker : Abhey ji, please don't disturb the proceedings of
the House.

oft e e g - =) v e e T &

ot aener « o o, & o 7w w8 T 1@ please don't make any
running commentary. You can't make any observation. Please resume
your seat.

oY apper fire werer « vl TR, gRameT weeR % 93 aE 7w W E
TRER B} g e T & | :

Mr. Speaker : Hon'ble Chief Minister, please continue. Ham Pal
Maijra please take your seat.

o} e R g TR W, 1@ T ol ¥ we O wee T e e |
for a3 9 = BAR w Gifned o o ww & 1 SR o & forg S
% | Faus % 1o U O e Q¥ 6EF Y RIS AR IR E | R e A AR A
o e e ¥ | (3R T saur)

forey 01 (et ororn e Tga) ¢« whiosy &R, 3R g9 TE w1 | 16 w0
1 Hifere T afEn & afie sy A wE e & i gerd ol gER o A ondar # |
TR e WL IR MFETEE |

Ms. Speaker : Chief Minister, please continue. Ram Pal Majra
please take your seat.

ot e e g2y © orme wevew, § o AT o vew A TE e g e
st Ree AL R TR 8, A gl € § o 4% e o v € R orR v o e
of 7 aEe e AT A1 § Swe) f Se | O w1 I I S | g
& U Wil B Fde e R | | always welcome good suggestions in
the interest of farmers because | am son of a farmer.

Mr. Speaker : Chautala ji, you can give good suggestion if you
have one, otherwise you can't. Please don't interrupt. Mr, Chief Minister
please continue.

ot e v g © ot Ry, e et 3 oo e v € 1 R
Tt 3 ey e R e el S Rl A R gu IR A wsd ¥ | 5o
- 33 A W g 21 TR o ol o ot R W A v 2 R
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750 W R o o g ff T 8 wRe A ey | 4 wrreE aan
R e e e | ek dpw R aa v g | 4
T W WIS S e § B F UieRd o ved areh ave v favn o | TS Ry
B F S vl R i ) w30 wfiver & avra faramit @ @ Rrdie
AR N wE | i ¥ vele Wi oY Rurgdt wiie 3% 9 wor @)
Ao & | gad e sl we sen eiie wwiew 83 o 9 e
uferel & wraert & | et e 5 forg fore e ) 70 TR W warer sl o
T 8 W 2 TS Wi Qe St werh uRE & e e 3 et e 6
R R R g el o g

ot arvrer g wiieTens : aremey e, T Rt ST TaRTR B T e o
- A & | |

1. srom T derer : srmer Miew, ¥ v g ¢ 1 ames R S )
3 g 51 0T <rueraT R e AN O e it ¥ Rt oy ondi @t afdmmor
B IR T & 3 e 50 ufverer yfirdn o o £ 9w ity o
TR % PR e & o e forg +ft ous wre o i & | 943 forg ot 7w =
BT T R | -

Aty e gar : ere WG, 31 o) PrdvaT & B weel S iR
TG T | 9 TP 7T ot v we v € S 3 vedt iR ve o I (fae)

Mr. Speaker : Mr. Chautala ji, when you were in power did you
make such type of provision in your acquisition policy? (Interruption).

1. srorar T slieren : smer weiew, ema-TRr e difeR 3 SR a7 <ed
& 3N 3T g A o e 4 e & R g HEIR ¢g sy

Mr. Speaker : Whether you had made such a provision or not?

You are a very important compaonent of your party. Did you make such
type of provision? (Interruption).

#t s e g1 st TReR, A o1 B @ S wil always welcome,
(9 & e

3 oo R e T gE T A R E S i e WA FE R £ |
(2l e ) Rl 3 et ] €

Mr. Speaker : That means there was no provision. Let the Chief
Minister continue. {Interruption).
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oft apdiey Rl waar o Qi T WD § ST YR B 14 TR EBW A
ot g3 §1 | will always welcome i i 39 W W YA A AR
&1 1 (AR T =EEE) Scheme for landless persons and artisans dependent
upon agriculture operation over acquired land ¥% &99 TrES a1 § |
There is another category of landiess people in the rural setup who
have traditionally been associated with the fand owning families. These
comprises of the land-less workers engaged in agriculture operation
for generations under the Jajmani Custom and rural artisans iLe.
blacksmith, carpenters, potters, masons, barbers et¢. which together
constitute the village society, 1t is a well-reognized fact, There is an
association between land owners and the families of land-less persons
in abave category for generations and such associations are well known
in the village setup. The Government is fully conscious of the adverse
impact caused by acquisition of land of non-agricultural purposes of
these dependent categories of the people. It has, therefore, been
decided to lay a special focus on creation and up-gradation of skill sets
of these people, their dependents 1o improve their employability in the
organized sector. The Government has decided to take some measures
for rehabilitation and resetttement of these persons, First, the
Government would impart free technical education to dependents of
these categories of these people in the Government-run Industrial
Training Institutes and Polytechnics, Second, HSIDC, HUDA and
HSAMB would set apart a fund egual to one percent of the
compensation amount for creating education skill sets among the
dependents of land-custees, owners and affected landiess persons,
HAIIDC would stipulate a condition for allottess for industrial plot to
give preference 1o these people in employment, in industrial projects.
Wherever land is acquired for private developers there would be required
to make arrangements for creation and up-gradation of skili sets of the
affected persons and preference in employment of affected persons,
thelr dependents in project to set up such plan. TOU 9EaY AR BiE
g B 1 1 & S | (AR 7 )

Mr. Speaker : Don't interrupt the House please. {Interruption)

ﬁwm:m'aﬂﬁmﬁﬁaﬁﬁﬁﬁmﬁﬁﬁmmﬁl
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oft sl P et ¢ onfl e, oy are o o g R 2 E |

Mr. Speaker : Mr. Majra ji, You are interrupting. Did you seek my
permission to speak 7 (Interruption)

Shri Bhupinder Singh Hooda : Speaker Sir, | arm not yie]ding. He
cannot stand like this. (Interruption) amg e a7 ¥ &3 gt |

Mr. Speaker : No, you may kindly continue. Mr. Maijra ji, you are
a good parliamentarian. Alright let him complete. You know the tradition
of this House. You will have enough opportunity to speak. (Interruption).

it vyl e g © om #Ev, TN QT e Tt % et s ek 3
SO 1 | 3tz RIS, 2008 § Bty awe # sivh et wiidh oft & e ¥ ol
SR AeHTE R off ) 9.0, e Y ndi e & shrere § wed 990
ey Rt Sorem forar 3R 72 iR s SO W T et W frar @ e
i e | g A el v = o I e el oo R e A 4 g 72
B fearl @t e | (R sfamon & 7 org 15 wor el &Y 21236 w9ig
Sl BT A T WA W g © | TR el & wadl W o), A of

FEl | '

oA} THITE WORY : TR wige, 309 AN AT O g o
Mr. Speaker : Majra ji, you cannot speak without my permission.

oA o= R g« e wEiET, M o) o dgadt R 21, Fram @
- R ST S e € i R ot i aga oY S o v &, ga oRe
BT OB T5 I &R & | onzer W, 2fenon 3 2005 ¥ o g il @
WRER g4 ot S% wag B A % Ry Ream el ¥ @ o ot amen o
ST T8 ol o & e 11 et 9 o) O e 3 aea 1 Af wer weew
W & 4TS AT DI AT U 0E I UR G & | (e i )

FH-AHT
Mr. Speaker : | will not let you walk out'. {interruption} Are you
making strategy to walk out? (Interruption).

mmﬁgm:mn@w,ﬁmwﬁmﬁ% | fret & ar
T F WY 1 ¥ TR e T w v pe P el R R | e aE
WY G F o 48 3 1 (3R v s
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o iz s gt : oemer Wy, ot R I R P o X 89§
T AN DY T T ¥ |

i s e e  arede MiEIET, R o1t W Y e fre wRT R
oy Prurs AR-R 5 o ¥ w9 B o v T st e e |

Mr. Speaker : Mr. Chautala §i, | am responsible for any false
statement in the House. (interruption) Smile on your face means you
will walk out. (Interruption).

(WWﬁwﬂmaahw%wﬁwmﬁmm
o frert we 8 TTew &Y et o on my i SR WY @ ST
ot HEEA WY FE HITS & H N )

Mr. Speaker : Please go 10 your seat, (Interruption). Panwar
Sahib, please sit down. Let him finish first, (interruption). Alright | will
See, AT HIRE, 319 G aUE @i o wig | You can't pass the papers like

_this. Can you pass the papers like this to the Speaker? (interruption)

o Tl R FST 1 eI W, A TS BT W @ A | % &%
T |

Mr. Speaker : There is a procedure of the House, Can you come
to me like this and pass the papers. (Interruption) You can't do this,
There is a procedure of the House. (interruption). You kindly adopt the

procedure. Please do not disturb the House, {Interruption). | know you
have gone 1o decide for walkout.

st gy e g : e R, 3% o R & R g wRie e
e e |

Mr. Speaker : Panwar Sahib, please take your seal. Let Mr. Chigf
Minister finish his reply.

290 ororet Fie heren | Wiow GTgd, 48 B 01 7S § | 39 B
e A o & T TR § el o AU ¥ WS R T e A E | (IR
T TE)

Mr. Speaker : Chautala ji, please sit down. Go to your seatl.
(Interruption). 31T §i&r § ¢ & TN PF AT 1 (fet) Nothing is 1o be
recorded here.
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#t Toreiin R geetaren @ WY, gl aE-aae o 2 alR T A A 9
A A ST HATE B oY T (30 v ) | ‘

Mr. Spepaker ; There has been a very healthy discussion. In
which you have participated, (Interruption) You afl have participated but
(interruption) this is not fair that you want to walk out. 1t is not fair.
(Interruption) It is not the faw. It is not the procedure. Alright, can
anybody pass papers like this to the speaker. (Interruption). No. Ne.
don't rush to the well. (interruption)

ﬁ@aﬁgw:m@w,wﬁwaﬁw%;

Mr. Speaker : Hon'ble Members, please go back to your seats,
Go back to your seats, please. (Interruption) Mr. Saini go back 1o your
seat. (Noise and interruption). Mr. Saini go back to your seat. (Noige
and interruption). Hon'ble Members, is it decided. (Noise and
interruption).

st apwr e dreren © anae wdiey, Y ot dove 4 m?ﬁﬁ?ﬁﬂﬁ
2 gfet anor 7 11 alw 14 nﬁmaﬁﬂ%ﬁmﬁ%ﬂqﬂﬂmwm% P (R
Te e

AR e &R ;o wEry, gvsmﬁ#g’mwﬁwaawﬁaﬂ@
& | EoiE e A R R R G TR E | vl 78 Rord o 99 2 15 s oy
ﬁsmﬁnaﬂvmnﬁmaﬁm%sﬁﬁmwmalmwmﬁm
HH

&ﬁmﬁﬁﬁhm:mnﬁw,%ﬁmﬁ@w%ﬁwm@%ﬁ
R | SR T R W 5HR e e g v o 5 are-onse 5 |

M. Speaker: Abhey ji, Hon'ble Members, go to your seats. You
cannot throw papers into Speaker's face and | am not the Speaker on
whose face you can throw any paper. (Interruption) Alright if you are

preparing grounds for walking out. It is anticipated. sl Yewr tERRs
i

=it <ori e yestamen : s%ﬁwm% o e fa &1 e §
TR T T & AR T 3iaw o ¥ vl o o o 5 3 ot @ # | ()

T B ARITET R 7 frar m
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Mr. Speaker : Ajay ji, are you walking out ? (Noise and Interruption)
Sfdo-Afa |
' it anp e dteren : s 1eT, YT o0 g & O W a5 | R
et it i o o & gofe B O ¢ e WE 9 ae-aTeE R E

(3% o wE o el £Re Ao wimed & Wil wewm e
iy srerelt o % war off 9votta R =it SR Y
ot | dfe-arhe s 1)

Mr. Speaker : Why have they walked out and for what purpose?

oft vordiy firg R : sz wew, gat @ 9w a1 3 8 R dieum
YerE SR S TN GTUP! FE § 9T o) Ser & sfew I Rawa 9 g9 7
(fre) o o atex & 6 ae §, 79 & o v o A e i |

Mr. Speaker : Honourable Minister, | find no reason that any
body should walk- out this House,

oft vordiy P TR ;S WEYE, 3T a0 8 9 e ¥ o
ST SR A A B FAF A o W F wliebaer & W % W Brg A
e Y &, 7 P G &, 7 A el FE B ¥ | e < R o e
ol o g A s w4 ol g B o arafiy # S i g o el fed |
T TR ST TE & oreE Y WS S & A Y o wrerer o Y oft o

et 2 fory g A o ol R P el oY oo arent W S @ Ry
fem |

Yo BT aaU 9T

Mr. Speaker : Hon'ble Minister, we are extending time of the
siting of the House again for half an hour because Hon'ble Chief
Minister is to give reply and | will record your feelings, please. Is it the
sense of the House that the time of the sitting of the House is extended
for half an hour ?

Voices: Yes, Sir.

Mr. Speaker: Hon'ble Members, with the sense of the House the
time of the sitting of the House is extended for half an hour.

TRIITE HEYE 6 vl IR T g
OIS YRR TR Saa (AT

ot vorty e GROEIET : WX, # e ¢ 9IF BB AT TR P TA
% i arre S 3 T o i diwe wade ¥ (e o 11 oRe @ ger
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4 OIS ) A% Y O | e R A qF 3w # o afamon 9 o ax
foar & 1 o sftaeht v et oft & e 3 R ) WRER § o Poks Rrn
5 | R 4 18] P O A o A% %2 ) A1 oFR SRR ol i Ry N @
A5 | fred o o A | v e Rerd ox @ e & R s sl
reren off ol et ot & it wen 3 R Y g o 9, Rl w=h @
I foreft Raras = w1 iRt weor & aferd o forerme w8 far 5 w8 O
wfererer < vy =TT Rt & Aot Ry o v | A o) Reevard § ey
g | 3R TR HfeE 9 U sua o arftres et Rewer & s form i @ o
e =T o S Ree v oA B |

Mr. Speaker : To my observation, members have walked out
without any reason.

Shri B.B. Batra : Speaker Sir, this matter was referred by the
Leader of Opposition regarding the dispute of the Punjab National
Bank, Yamunanagar. This point does not relate to the cooperalive
bank. In spite of that request letter has been referred to RBI for inquiry
whether this bank is charging more interests or not. HMe should
reprimaricl for this letter,

Mr. Speaker : C.M Sahib, please continue your speech.

e (A qdes Rre e omuw weiaw, 3 wears @ g A ared
S TS G Y et T | e ARG, AR W 8 AR e aa
W 7 HE o B 8 ) G o sRar wReR S usei Sl NamaR v |
ATETETS ST o 7 TEY 9 YT o | SR e 8t ) Y form &
S T TR O) ST Sl A & e AR pRve o et 3 | 8w e ae
SRt wrorg it o1 oty § s e <Y <t Sl aore dw o & owd Qrm e
et 3 fRg e witrerey < v o & Rt sRamT wea ¥ Tmer € i R 1
H it < & vt S o o s <R el S | e A e
Wi 7 3 Rrercdt areperer v Ot @Y <Y O o TR AR A9 F e
ot g W | S TG SR farl % sustainable agricultural products
& TR # A ffed o1 76 9f gu o o) W 3 59 9 U w o
TR R <1 o ofR R <rer o, Fanse o ufPed g S e T wifive
¥ 1 I R < o R 28 b ov ot 8y v Y o R & R
vt st foam & 1 AR W ) 3 e ¥ ofR iR e R & g
TE AR AR R S TR W R S o T o e wat ge S |
D! A [ 9 F % 3w T # | e B e § U o v o0
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Mr. Speaker : Mr. Vij, | am not taking notice of you. Foint of
order-is a different thing. ‘ ‘

ot arfore frer ;. e wERE, A 9w AE WY

Mr. Speaker : | spare you for address but you will not speak,
{Interruption) Are you speaking with my permission? You please resume
your seat. Please, | am on my legs. {interruption)

Sh. Anil Vij : Speaker Sir, please give me permission 10 speak.

Mr. Speaker : You should kindly restrict yourself that whenever
you want 1o speak raise your hand but you did not do that.

Shri Anil.Vij : Speaker Sir, | have raised my hand.

‘Mr. Speaker : No, earlier when you wanted 1o speak you did not
do that.

Shri Anif Vi : Speaker Sir, now | have raised my hand.
Mr. Speaker : No, not earlier.
Shri Anil Vij : Speaker Sir, now | have raised my hand.

Mr. Speaker : Mr. Anil Vij please, if you have respect for the
Chair, raise your hand first.

Shri Anil Vij : Speaker Sir, | have full respect for the Chair.

Mr. Speaker : As and when you started speaking, you did not
raise your hand. You started speaking without raising your hand.
(interruption) No interruption please. (Interruption)

Mo e g oy weew, g o e # O aeie 99 o T
el v R A T wE 99 T & Rrart @ 9 wdiimger w el € ol
% 98 walee & weel I(ﬁRQﬁmaFnsﬂmvﬁﬂfﬂ‘iﬁagﬁwﬂ%ﬁﬁﬁwﬁumﬁ
& ¥ | (FR v orem) < Fefrer B Dew & o wiefshe ivg T Wi
¥ off grorge fa & l(ﬁ@ﬁm}ﬁm#%&%mﬁa‘gﬂﬁﬁw
frar @ D) TS & T R0 T St SR ST A € (SR T8 )
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Mr. Speaker : Mr. Vij , you are very senior mernber please do not
speak without the permission of the Chair,
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Mr. Speaker : You did not raise your hand.

ot aifrer foror 1 31 w1y e fRRm o7 | (91 U9 erqE) | have raised my
hand.

Mr. Speaker : Now, you are raising your hand but at that point of
time you did not. That is not good. You always stand up on your seat
and start to speak. Yes, Mr, Guriar, what do you want to speak ?

Shri Krishan Pal Gurjar : Speaker 8ir,. . . . .. (Interruption)

Shri Anil Vij : Speaker Sir, you have altowed Mr. Gurjar, but why
you have not allowed me to speak ?

Mr. Speaker : | will not allow you because you did not-ask me
earlier.

~ Shri Anil Vij : Speaker Sir, | have asked you. | have raised my
hand. ' .

Mr. Speaker : Now you are asking me this tirme. (Interruption)
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Mr. Speaker : Mr. Gurjar you are heading this party in the State. .
Mr. Vij is & very senior member of this House, Probably Rt 88 s &
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Mr. Speaker : Alright, Mr. Vij.
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Mr. Speaker : You are started making a speech. (Interruption) As
per rule on a point of order you can't ask a question. Here is the rule
pook. No, you can't ask question. {Interruption) Here is the holy book
of Rutes of Procedure and Conduct of Business in Haryana Legislative
Assembly, you may read it,
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Mr. Speaker : O.K. next time | will allow you on a point of order,
Do you promise next time you will not ask a guestion on a point or
order, {Interruption)
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Mr, Speaker : Hon'ble C.M,, is there any medical institute in
Bhagat Phool Singh Mahila Vishwavidhayala Khanpur Kalan for Women
also?

Shri Bhupindar Singh Hooda : Yes, Sir Medical College is being
constructed there.

Mr. Speaker: Then why it is not mentioned?
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Mr. Speaker : Is it the sense of the House that the time of the
Sitting be extended till the business of the House is concluded.

Voices : Yes Sir.
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Mr. Speaker : The time of the Sitting of the House is extended tif
the business of the House is concluded.
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Mr. Speaker : Distance to God is a long distance. He cannot walk -
it probably.
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Mr. Speaker : Hon'ble M'éfhbers we have some business to
transact after the reply by the Hon'ble Chief Minister.  »

Mr, Speaker : Question js-

"That an address be presented to the Governor in the
following  terms:-

That the Members of the Haryana Vidhan Sabha assembled

-in this Session are deeply grateful to the Governor for the
Address which he has been pleased to daliver to the Houge
on the 4™ March, 2011 at 2,00 P.M,"

The motion was c:arned .

Mr. Speaker : We will send a Mation of Thanks to the Hon'ble
Governor.
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Mr. Speaker : Now, the Finance Minister will kindly present the
Supplementary Estirnates (Second Instalment)-2010-2011.

Finance Minister (Capt. Ajay Singh Yadav) : Sir, | beg to present
the Supplementary Estimates {(Second Instalment)-2010-2011.

e wRRY oY R e e

Mr. Speaker : Now, Rao Dhararmpal, Ghairperson Committee on
Estimates will present the Report of tha Commitiee on Estimates on the
Supplementary Estimates (Second instalment)-2010-2011.

Rao Dharampal (Chalrperson, Committee on Estimates) ; Sir, |
beg to present the Report of the Committee on Estimates on the
Supplementary Estimates {(Second instalment)-2010-2011.

a4 2010-2011 & fog aFjqR@ argwri (et fem)
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Mr. Speaker : Hor'ble Members, now discussion and voting on

the Demancs for Supplementary Estimates (Second Instaiment) 2010-
2011 will take place. As per the past practice and in order to save the
time of the House, the demands on the order paper (No.1 1o 8, & to 30,
32 10 44 and 48) will be deemed to have been read and moved together.
The Hon'ble Members can discuss any demand but they are requested
to indicate the demand number on which they wish to raise discussion.
That a Supplementary sum not exceeding T 5,35,08,000/- for

revenue expenditure be granted to the Governor to defray

charges that will come in the course of payment for the year

ending 31*March, 2011 in respect of Demand No. 1- Vidhan
Sabha,

That a Supplementary sum not exceeding T 12,53 .47 ,000/. for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 2- Governor

and Council of Mmistgrs

That a Supplementary sum not exceeding ¥ 2,63,74,000/- for
revenue expenditure be granted to the Governor to defray
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charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 3- General
Administration. ‘

That a Supplementary sum not exceeding ¥ 129,62,21,316/-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demang No. 4- Revenue,

That a Supplementary sum not exceeding Z 8,62.59.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. §-Excise &

Taxation,

That a Supplementary sum not exceeding T 774,85,43.000/-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No. 6-Finance.

That a Supplementary sum not exceeding T 149,95,79.000/-
for revenue expenditure and ¢ 1,000/ for capital expenditure be
granted to the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2011 in

respect of Demand No. 8- Buildings & Roads.

That a Supplementary sum not exceeding T 123,68,56,000/-
for revenue expenditure be granted to the Governor to defray
charges that wilt come in the course of payment for the year
ending 31# March, 2011 in respect of Demand No. 9-
Education.

That a Supplernentary sum not exceeding 7 22,‘:’79,45,000!— for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No. 10
Technical Education,

Thata Supplementary sum not exceeding T 29,93,16.,000/- for
revenue expenditure be granted to the Governor to defray
charges that will comie in the course of payment for the year
ending 31%March, 2011 in respect of Demand No. 11- Sports
and Youth Services. -

That a Supplementary sum not exceeding ¥ 3,16.19.000/- for
revenue expenditure be granted to the Govemor to defray charges
that will come in the course of payment for the year ending 31+
March, 2011 in respect of Demand No. 12- Art & Culture.,
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That a Supplementary sum not exceeding ¥ 200,74,98,000/
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year

~ ending 31% March, 2011 in respect of Demand No. 13- Health,

That a Supplementary sum not exceeding ¥ 3,32,45,000/- for
revenue expenditure and T 353,01,56,000/- for capital
expenditure be granted to the Governor to defray charges that
will come in the course of payment for the year ending
39%t March, 2011 in respect of Demand No. 14- Urban

- Development.

That a Supplementary sum not exceeding ¥ 212,24.96,000/-
for revenue expenditure be granted to the Governor to defray

charges that will come in the course of payment for the year

ending 31# March, 2011 in respect of Demand No. 15- Local
Government.

That a Supplementary sum not exceading T 1,23,93.000/- for

. revenue expenditure be granted to the Governor to defray

charges that will come in the course of payment for the year
ending 31# March, 2011 in respect of Demand No. 16- Labour.

That a Supplementary sum not exceeding ¥ 1,74,70,000/- for
revenue expenditure be granted to the Govemor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 17~
Employment.

‘That a Supplementary sum not éxceeding ¥131.14,22.000/- for

revenuie expenditure and % 85,83.000/- for capital expenditure
be granted to the Governor to defray charges that wilt come in

- the course of payment for the year ending 31 March, 2011 in
- respect of Demand No. 18- industrial Training.

That a Supplementary sum not exceeding T 71,12.76,388/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 314 March, 2011 in respect of Demand No. 19- Weitare

‘of SCs & BCs.

Thata Supplementary sum not exceeding ¥ 136.87,43,000/-

for revenue expenditure be granted to the Governor to defray

charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Dernand No. 20- Social
Security and Welfare.

' ‘That a Supplementary sum not exceeding T 5.000/- for revenue

expenditure be granted to the Govemnor to defray charges that
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wili come in the course of payment for the year ending 312
March, 2011 in respect of Demand No, 21- Women and Child
Development.

That a Supplementary sum not exceeding T 9,72,71,000/- for
revenue expenditure be granted to the Governor ¢ defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No. 22- Welfare
" of Ex-Setvicemen. ‘

That a Supplementary sum not exceeding ¥ 371,53.19,000/-
for capital expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No. 23- Food &

Supplies.

. Thata Supplementary sum not exceeading ¥ 71,76,18,000/- for

revenue expendiure and ¥ §8,00,00,000/. for capital expenditure
be granted to the Governor fo defray charges that will come in
the course of payment for the year ending 31* March, 2011 in

o respect of Demand No._ 24- Irrigation.

- That a Supplementary sum not exceeding ¥ 1,17,79,000!- for

.. revenue expenditure be granted to the Governor to defray

charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 25-
. Industries, ‘

That a Supplementary sum not exceeding ¥ 40,16,000/- for
- revenue expenditure be granted to the Governor to defray

~ charges that will come in the course of payment for the yesar
‘ending 31% March, 2011 in respect of Demand No. 26- Mines
& Geology.

Thata Supplementary sum not exceeding Z 113.94.32,000/- for

- revenue expenditure be granted to the Governor to defray
- charges that will come: in the course of payment for the year
~ . ending 31* March, 2011 in respect of Demand No. 27-
Agriculture.

~Thata Supplementary sum not exceeding 38.79.42.000/- for
revenue expenditure be granted to the Governor to defray

~+ charges that wili come in the course of payment for the year

‘ending 31¢ March, 2011 in respect of Demand No. 28- Animal

- Husbandry and Dairy Develapment.

That a Supplementary sum not exceeding ¥ 2,74 ,99.000/- for
revenue expenditure be granted to the Governor o defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 29.
Fisheries. '
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That a Supplementary sum not exceeding¥12 12,88.000/- for
revenue expenditure be granted to the Govemor to defray
charges that will come in the course of payment for the yaar
ending 31*March, 2011 in respect of Demand No. 30-Forest
& Wild Life. ' :

That a Supplementary sum not exceeding ¥ 100,01,75.000/-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No, 32- Rural
& Community Development.

That a Supplementary sum not exceeding ¥ 4,31 A9.000/-for
revenue expenditure be granted to the Governor 0. defray.

charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of DRemand No. 33-
Co-operation,

That a Supplementary sum not exceeding ¥ 108,00,38,000/-
for revenue expenditure be granted fo the Governor 10 defray
charges that will come in the course of payment for the year
ending 31® March, 2011 in respect of Demand No. 34-
Transport. )

That a Supplementary sum not exceeding I 20.,00,000/- for
capital expenditure be granted to the Goverrior to defray charges
that will come in the course of payment for the year ending
31+ March, 2011 in respect of Demand No, 35- Tourism.

That a Supplementary sum not exceeding ¥ 199.42,93,000/-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 36- Home,

That a Supplementary sum not exceeding T 2,50.25,000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No. 37-
Elections.

That a Supplementary sum not exceeding T 102.569.11.000/- for
revenue expenditure be granted to the Govemor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 38- Public

Health and Water Supply.

That a Supplementary sum not exceeding ¥ 2,06,33.0001- for
revenue expenditure be granted to the Govemor fo defray
charges that will come in the course of payment for the year



atf 201011 & forg SFQRe A (Rdi firw) (3)149
Y i W et don Taer
ending 31% March, 2011 in respect of Demand No, 39.

Information and Publicity,

That a Supplementaty sum not exceeding T 237,28.23,000/-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No, 40- Power.

That a Supplementary sum not exceeding 7 3,10,27.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No. 41-
Electronics and IT.

That a Supplementary sum not exceeding ¥ 52,68,64.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No. 42-
Administration of Justice.

That a Suppiementary sum not exceeding T 10,66,25.000/- for
revenue expenditure be granted to the Govemnor to defray
charges that will come in the course.of payment for the year
ending 31% March, 2011 in respect of Demand No, 43- Prisons.

That a Supplementary sum not exceeding ¥ 39.,78,000/- for
revenue expenditure and ¥ 30,000/ for capital expenditure be
granted to the Governor to defray charges that will come in the
course of payment for the year ending 31t March, 2014 in
respect of Demand No. 44- Printing and Stationery.

That a Supplementary sum not exceeding T 190.00,00,000/-
for raising the corpus of Haryana Contingency Fund be granted
to the Governor to defray charges that will come in the course
of payment for unseen expenditure and new services in respeact
of Demand No, 46- Contingency Fund.

{No Member rose to speak)
Mr. Speaker : Now, the demands will be put to the vote of the House.
Mr. Speaker: Question is-

That a Supplementary sum not exceeding 2 5.35,08,000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 317 March, 2011 in respect of Demand No. 1- Vidhan

Sahha.

That a Supplementary sum not e:xéeeding ¥ 12,53.47.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
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ending 31% March, 2011 in respect of Demand No. 2- Governor
and Gouncil of Ministers.

That a Supplementary sum not exceeding ¥ 2,63,70.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 3. General
Administration,

That a Supplementary sum not exceeding I 129.62,21.316/-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31*March, 2011 inrespect of Demand No. 4- Revenue,

That a Supplementary sum not exceeding T 8,62,59,000/- for
revenue expenditure be granted to the Govemor to defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Bemand No. 5-Excise &
Taxation,

That a Supplementary sum not exceeding X 774.85.43,0001-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 312 March, 2011 inrespect of Demand No. f-Finance.

The motion was carried.

Mr. Speaker : Question is—

That a Supplementary sum not exceeding ¥ 149.95,79.000/-
for revenue expenditure and T 1,000/- for capital expenditure be
granted to the Governor to defray charges that wilt come in the
course of payment for the year ending 31% March, 2011 in
respect of Demand No. §- Buildings & Roads.

‘That a Supplementary sum not exceeding ¥ 123.68,56,000/-
for tevenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31%* March, 2011 in respect of Demand No. 9-
Education.

That a Supplementary sum not exceeding ¥22,39.45,000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No.
10- Technical Education.

That a Supplementary sum not exceeding T 29,93,16.000/- for
revenue.expenditure be granted to the Governar to defray
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charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No_ 11- Sports
and Youth Services.

That a Supplementary sum not exceeding T 3,16,19,000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 319 March, 2011 in respect of Demand No. 12-Art &

That a Supplementary sum not exceeding T 200,74,98.000/-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No, 13- Health.

That a Supplementary sum not exceeding ¥ 3,32,45.000/- for
revenue expenditure and ¥ 353.01,56,000/- for capital
expenditure be granted to the Governor to defray charges that
will come in the course of payment for the year ending

31 March, 2011 in respect of Demand No. 14 Urban
Development.

That a Supplementary sum not exceeding T 212,24,96.000/.
- for revenue expenditure be granted to the Governor to defray
ctharges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 15- Local

Government.

That a Supplementary sum not exceeding ¥ 1,23,93.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No, 16- Labour.

That a Supplementary sum not exceeding ¥ 1,74,70,000/- for
revenue expenditure be granted to the Govemnor to defray
- charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No. 17-

Employment,

That a Supplementary sum not exceeding % 13,14,22,000/- for |
revenue expenditure and T 85,83,000/- for capital expenditure
be granted to the Governor to defray charges that wifl come in
the course of payment for the year ending 31 March, 2011 in
respect of Demand No. 18- Industrial Training.

That a Supplementary sum not exceeding ¥ 71,12.76.398/- for

- - revenue expenditure be granted to the Governor to defray

charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No. 19- Welfare
of 5Cs & BCs.
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That a Supplementary sum not exceeding ¥ 136,87,43.000/-
for revenue expenditure be granted to the Governor o defray
charges that will comie in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 20- Social
Security and Welfare, ‘

That a Supplementary sum not exceeding ¥ 5,000/ for revenue
expenditure be granted to the Governorto defray charges that
will come in the course of payment for the year ending 31%
March, 2011 in réspect of Demand No. 21- Women and Child

Pevelopment. .

That a Supplementary sum not exceeding I 9.72.71,000/- for
revenue expenditure be granted to the Governor to defray
charges that wil come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 22-Welfare
of Ex-Servicemen.

That a Supplementary sum not exceeding T 371 53,19,000/-
for capital expenditure be granted to the Governor fo defray
charges that will come in the course of payment for the year
ending 312 March, 2011 in respect of Demand No, 23- Food &
Supplies.

‘That a Supplementary sum not exceeding T 71.76.1 8.000/- for
revenue expenditure and ¥ 68,00,00,0001- for capital expenditure
be granted to the Governor to defray charges that will come in
the course of payment for the year ending 31% March, 2011 in
respect of Demand No. 24 Irrigation.

That a Supplementary sum not exceeding ¥ 1,17.79.000/- for
revenue expenditure be granted to the Governor {o defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No. 25-

Industries.

That a Supplementary sum not exceeding T 40,16,000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payrment for the year
ending 319 March, 2011 in respect of Demand No. 26- Mines
& Geology. ‘

That a Supplementary sum not exceeding ¥ 113,94,32,000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No, 27-

Agriculture.
That a Supplementary sum not exceeding 7 38,79.42,000/-for
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revenue expenditure be granted to the Govemor to defray

charges that will come in the course of payment for the year

ending 31* March, 2011 in respect of Demand No. 28- Animal
Husban and Dairy Development.

That a Supplementary surn not exceeding T 2.71.99.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 29.

Fisherieg.

That a Supplementary sum not exceeding ¥ 12,12,88.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 30- Forest
& Wild Life.

(The motion was carriad)
Mr. Speaker : Question is -

That a Supplementary sum not exceeding ¥ 100,01,78 000/-
for revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No. 32- Rural
& Community Development.

That & Supplementary sum not exceeding 7 4,31 49,000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 33- Co-

operation.

That a Supplementary sum not exceeding ¥ 108,00,39,000/-
for revenue expenditure be grantad to the Gaverner to defray
- charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No. 34.

Transport,

That a Supplementary sum not exceeding ¥ 20.00.000/- for
- capital expenditure be granted to the Govemor to defray charges
that wilt come in the course of payment for the year ending

31* March, 2011 in respect of Demand No. 35- Tourism.

That a Supplementary sum not exceeding ¥ 199,42.93.000/-
for revenue expenditure be granted to the Govemnor to defray
charges that will come in the course of payment for the year
ending 31 March, 2011 in respect of Demand No. 36- Home.

That & Supplementary sum not exceeding 2 2,50,25 000/- for
fevenue expenditure be granted to the Governor to defray
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charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No, 37-
Elections. .

That a Supplementary sum not exceeding ¥ 102,59,11,000/-for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31* March, 2011 in respect of Demand No. 38- Public
Health and Water Supply.

That a Supplementary sum not exceeding T 2,06.33.000/- for
revenue expenditure be granted to the Governor to defray
charges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 39-
information and Publicity.

That a Supplementary sum not exceeding ¥ 237,28.23.000/-
for revenue expenditure be granted to the Govemnor to defray
gharges that will come in the course of payment for the year
ending 31% March, 2011 in respect of Demand No. 40- Power.

That a Supplermnentary sum not éxceeding ¥ 3,10,27.000/- for
revenue expenditure be granted to the Governor to defray

charges that will come in the course of payment for the year

ending 31% March, 2011 in respect of Demand No, 41-

_Electronics and IT.
' That a Supplementary sum not exceeding ¥ §2,68.64,000/- for

revenue expenditure be granted to the Governor o defray

‘charges that will come in the course of payment for the year

ending 31# March, 2011 in respect of Demand No. 42-

Administration of Justice.

That a Supplementary sum not exceeding T 10,66,26.000/- for
revenue expenditure be granted to the Governor o defray

‘charges that will come in the course of payment for the year

ending 31%March, 2011 in respect of Demand No. 43- Prisons.

That a Supplementary sum not exceeding T 39.78,000/- for
revenue expenditure and ¥ 30,000/- for capital expenditure be
granted to the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2011 in
respect of Demand No. 44- Printing and Stationery.

The mation was carried.

Mr. Speaker : Question is .-

That a Supplementary sum not exceeding ¥ 190.00.00,000/-
for raising the corpus of Haryana Contingency F und be granted
to the Governor to defray charges that will come in the course
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of payment for unseen expenditure and new services in respect
of Demand No. 46- Contingency Fund.

The motion was carried.

Mr. Speaker : Hon'ble Members, | have the pleasure to inform you
that this has been the longest marathon Sitting of the House so far. We

started at 10.30 AM. and now it is 5.10 PM.
ot aneter fire =Pl - wimee o, oo Rede &) onwr saa SR B vd | o
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Mr. Speaker : Alright, we will take care of that. Parliamentary Afiairs
Minister is instructed to kindly take care of this.

Shri Randeep Singh Surjewala : Sir, we will take care of. it has
already been suggested by Dangi Sahib, Shri Venod Sharma and by our
Learned Senior Ministers also. We will take care of in fulure,

Mr. Speaker : Alright.

Mr. Speaker : Now, the House stands adjourned tilt 10.30 AM.
tomorrow, the 9" March, 2011. Thank you Members.

{The Sabha then “adjourned till 10.30 A.M. on Wednesday, the
: — g% March, 2011).

AB757—HVS—H.GP, Chd.






